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“MISC PETITION NO. - = .- “(UANG T
c- «_-nREUlﬂmﬁaaﬁLICATION NO S (J.A.ND.
CONT. PETITION'NG. -~ “°°  (d.A. NO. S
— Q-rr*wtb K %\N\ﬂ-ﬁcﬁ\w v APRLICANT(S)
VERS LS
Q O % I} . RESPAONDENT(S )
&h., ;S'« &%’70 Advocate for the
Fd ' ‘/ - Applizant.
d-'l ' N ' -8 .
. _M“r' S. M'\'/, 8\" CQ&S{ Advocata for the
5 R .

Respondants
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: Court Urders

{his application I3 b
form and within time.
C. F. of Rs. 50/-

:f . deposited vide _
Y . [PO/BD Nog6: 65“16%3‘8
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written statement. Adjourned to

Wi fagsvw (0 §  8.5.95, Liberty to the applicant

W . to’apply for early hepedsGhibeman
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. AL, IO * ¢
9 %M&KKPN\% . %\A : ,;’Liberty to file wirtten statement,!
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. ~10=7-95 """/ Nr.S.Roy fo* the applicant. 1i&
:uf SvAli,- Sf.uiq.s.v. for the respo

' dents. NMr.Ali prays for further six
mmnkhz “weeks-for ertug;”é;;¥ePent.
' O.A ito be listed for hearing on
49295 with liberty to respondents

to file written statement in the

! meant*me if any.
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3.11.95 ; Advocate of the applicant who is
5 from Tripura seeks adjournment ~
'l through another advocate. Adjourned
b to 15.12.95. . |
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27.3.96 Seen letter dated 18.3.96 sibmi -

tted by the counsel of the applicant
seeking for adjournment of the heari-
ng to 2.5.96. Peayer allowed.

-

‘Hearing adjourned to‘2.5.96.

Member
Py '

\

Mr S.Ali,Sr.C.G.S.C for the respon-

¢

dents.

List fér hearing on 12.6.96. BRRI

_c

-
)
Kol
[¥o)

, Me. P.C. Das for the applicant. ,
| Mxkx Mr. M.R. Pathak for Mr. B.P. Kataki
’ Standing Counsel for the Govt. of Tripura. -

. M. G.Sarma, Addl.C.G.S.C. for the-
" respondent No. 1. o
: _ - -
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erUwaljfﬂwﬂ*;b N Cf*loif, " Mr. Pathak mentioned that Mr. S.Roy counsel
| for the applicant from Agartala is unable
to appear today. He seeks adjournment ' to

12.7.96. Hearing adjourned to 12.7.96.

Mr. G.Sarma,’ Addl.C.G.S.C. has submitted

O . — S D A . IAd s s =D m

written statementej . Copy
of the same be produceg to the counsel of
thg opposite parties. Hearing adjourned to
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" Mr. S. Roy for the applicant.

. Leave note of Mr. S.Ali, Sr. C.G.S.C.
] .
Mr. G.Sarma, Addl. C.G.S.C and Mr.

. M.R. Pathak are present for the respondents.

Mr. S.Roy counsel for the appIicanf
submits that he has received the copy of written
statement today and he has to submit rejoinder.

He seeks time for the same.

List 28.8.96.

Applicant may file rejoinder\if necessary with

for hearing on

copy to counsel of the oépoéite parties.

y é%L'

Member
Mc. G.Sarma,  Addl.  C.G.S.C.
present.
Written statement has . been
submitted.
List for hearing on 25.9.96.
X

Membér

Mr G.Sarma for the respondents .
Mr D.K.Saikia for Mr B.P.Kataki.
List -for hearing on 12.11.96.

‘ Member
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: 12.11.96 Mr S.ali, sr.c.gq. S.C and MK'M.R.

Pathak for the respondents. , -
List for hearing on 11.»12.96.“

.

p 3=4-97 Learned counsel Mr.S.Roy for the ;
A a licant Iv .b.A 1 S > -

’/@\’» \r_‘N‘ k’v\m pp and ir ll, reC¢C-SoC. for ‘

. \.\a’?, the respondents are present.
o .{2 T\\b AUJ’ - Let this case be listed for hearing \.

A ' J"” . on 26=5-97,
@WNU | b XLy

?%h>{ o - Member

X Vice-Chairman
im
$,¢/ /“\”_
| i

26.5.97 The appllcant is not present. His

| counsel 1is also not present. ‘It is

\ ‘ informed that the counsel is from

' Agartala. Mr S. Ali, learned = Sr.
, 5 , C.G.S5.C., submits that the case relates-

to Tripura and it will be convenient if

.the case is taken up at Agartala.. Let ;cheil
case be heard at Agartala whenever we siti
there. The next date of hearing will be-

P

notified later.

| =

Vice-Chairman

£

N : . ,
3.9.97 let this case be listed for hearing
v at Agartala. Date will be notified later
Ol e
X
Member Vice-Chhairman.

.-’_
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30.7.98

9% A

ﬁviaﬁ/éau /627? //;5.9.98 ‘There is no repfesenﬁatibéé_
‘ / g/ 98/~ ' ©on behalf  of the _applicant. ‘
o It is informed that ' the counsel °

VS u/ba -

v
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" Member

"M.e

.{/’.
N

to intimate the counsel for the -
applicante . . :
List on 30«

by
e ) “_

~ Vice~Chaimman

1
-4

_‘gf

On the prayer of. MWMr

Kataky., learned Governmgnp Advdqate,

Tripura, the case is/adjourned;till

14.8.98.

by

Member Vicde-Chairmar
. . \- % S ‘
& Ao 3 P

T Sk, ASe D A /5500

7-98" féi hearing.‘ .

| ‘Case is fixed for hearinge ’pff.ib.ce

-

"B.P.

s

Bckas

" case is adjournd till 30.10.98.

LiSt on 30 .].0 - 9v8’o"

mber Vice-~Chairman

of the applicént .is from Agartala.
- Mr. S.Ali, lqarned Sr. .C.G.S.C.,,
- Mr. G.Sarma, learned ’Addi;C.G.S;f,? '
Mr.  B.P.Kataki, G.A., Tripura
and Mr. M.R.Pathak are present.
For the ends of  justice' the
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e A 0.A.No.33/95 T . Joi
2 pen - | P . 30.10.98 . - Learned counsel : ,"'f'?’c’s’r' thfe
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respondent NoS.2 and 3,.State of Trlpu,

R
N submits that- fthe respondents hane
already granted relief to the appllcant.
L The appllcant is 'not present. Mr Q.
Sarma, learned- Addl.j C G.S.C.~ submiitAs
that he has no 1nstruct10ns. However, a=
submitted by the learned counsel for the
A respondent. Nos.2 and 3‘ the appllcatlor
3:_ o has become 1nfructuous. Accordlngly the
/‘71 o appllcatlon 1s dlsmlssed as 1nfructuous
Hwever, later on., 1f 1t transplres tha1
the applicant has not been glven th¢
‘ relief as submitted by the counsel fo
respondent Nos. 2. and; 3, the appllcan
may ‘brlng it to tnef notlce‘,of ’thl
Tribunal.’ 8 : ; o '“i‘{ :
Member _ Viiiéggé{é;a
nkm ' ' f
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TRIBUNAL ACT, 1985

Title o the Case 3 S.N.G.'JPIA Vew
UNION OF DD 1A & ﬂHERS.

sliNe} scxi,tion of documams Page Ne
S rg],jej up.n'g - - Mmoo m e s
1é Applicatien | % 2

% Annexuzes - 1 243 3455

6497 8 459410, A0 ?‘)O/’ '
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§  Date ef filing (]
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IN THE CENTAAL ADMINISTRATIVE TRIBUSAL
GAUHAT I BRANCH 3 GAUHAT I

shri s.NiGupta Eeesennnasane Applicant ¢
1s Unien ef India,representdd by the =
gecretary Ministry of Persennel,
public Grievances and Pensien,
(Department -of Persennel and Training)
Geverrment of India,New Delhi;
o¢ The State ef Tripura,represented by the- -
Chisf Secretary te the Geverrmert eof Tripura,
Agartala ; ‘

3; The Acceuntart Generalj
Tripura , Agartalay | T

sitgi-d i Lo ) R .\'T'ﬁ")
sEP s Es 000 o”oﬁ

1§ particulars ef the applicant g o .

I) Name of the Applicart - ori SiNsGupta?d - |
II) Name of father. . - Late guresh Chandra Gupta

I11) Age of ,Applisanh - 59 years*‘éé

IV} Designatien and
particulars ef
Cff ice (Name & -
gtat ien) in whieh -
empleyed or was last
empleyed befere ceasing " E
te be in gervice )y - Member, Tripura Sales:
’ Tax Tribunal,Tripura,
Agartaled

V) CEfice address - Member ,Tripura Sales
: | Tex Tribumal,
Ist Fleer, T.P.5Ls

building,Agartals

Cott d&ia’f.. diceesesewPl2¥
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VI) Addrass fer service - Shyamaliba-zeﬂn,f
"o of Netices{ as Kurnjaban{nsar SB%I),

gtated abeve) PsOi= Kunjaban, -
Agartala - 799006,
|  gtate - Tripuray
% Particulars of the Resgondems: "

1) Name of the nespcndeatgo (a) Unien of Ind:m;q
| " (b) State ef Tripuras
(c) The Acceuntant Gereral,

. Tripura,Agartalay
II) Name of father : Dess netarises

1I1) Age of Respenderts s Dess net Criseﬁfﬂ

]y) Designatien and
- partisulars of Office

(rame ang gtatisn) S -
in which empleyedy s Dees net arised
V) CEfice Address ‘(a )Union of India =

“Tepre sentsd by i he
gecretary Ministry of
Persennel,Public Grisvanse
and Pensien(Department ef
Persennsl & Training )#

(5) The State ef Tripura -
represented by the =
Chisf secretary,
Gevt’ ef Tripura,
Agartala%

C.lt‘abooo o.........P/S
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(¢) The Acceuntant Gemral,“fripura,
~ . hgartala’ »

VI) Address fer - )
service of ° As abevey

Net ige &
35  Partieulars ef the : The applicatien is made

the applicatien
is made,

The Pay Slip issued by the Deputy Secretary te the
e_ovgru{aé‘nt_pf Tripura,Finance Dopaftme_ nt Egtablishment Branchy
in faveur of the applisant vide Ne:FE9(1)(44)-Fin(c)/88 dated
10~2=%4 in supersession of pay slips igsued oarliamf‘J In the
impugred pay ':s]__.,ip ;be?pgrsonal.pay allened teo the applicant
with effect frem 5-12-90 and 5-12-92 in the senier time seals
of IAS and with effect frem 1«31«93 in the Junier
Admiﬂ“is%:at ive Grade to pretect his substantive pay in the
State Civil Servics has been illegally reduced and pay of & he

applicart in the Juniex Administrative Grade ( RF3950=5000/~)
wrengly fixed at is.5,000 - with effect frem 1=1-1993 ( copy
of the impugred pay ¢lip is placed at Annexure = 13)%
4@ subject in brief gg-

On premet ien of ti’ae ‘applicant f ren Tripura Civil
Service Grade-Ite IAS , his pay was fixed in terms ef letter
Ne§11030/25/87-AI$(1I) dated 21-1-88 (Annexure = 4) issued by
the Recpendent Nt%‘z at the maximum of the senier time deale of
IS, i¥ed, at MiM,700/= and the difference between the max imum

certd.; /iP/a .

P

S



e A

I—
Contral Adiministrative Ty eial
adm vl i \)\
A\’
gMAR 1995 \
4
S
Gipesahat Benoh (\j
geond) B WX

-

of the senier time stale ef IAS and his substantive pay.

in the State Civil gervice, vizi W 650/~ was allewed 4§
wmlt pay vide pay fslip,Nw?féeeu)(M )-Fin(E )/88 dated

Mirch, 1989 (Annexure - 3)i In terms of the said letter

of Govty of India (Annexure - 4) the persenal pay was te be
abserved in future increments/ increases e¢f pay. An
increment wag received by the applicart in the gtate Civil
gervice wiyegfy 1-11-89 befere his eonf irmat den in the IS
and his persenal pay was raised frem nd&iéﬁp/—‘_‘tg 54800/~ vide
pay slip No;F.9(L)(44 )~Fin(E )/88 dated 15-11-89(Annexure = 7)
while his pay remained Ri4,700/-¥ |

On cempletien of 2 years efservice inthe JAS ene
stagnatien increment of R§125/= in the ferm of persenal pay
was granted te the applicant w%ife%f%;_&m@w by pay &lip
N6#F.9(1) {44 )-Fin(E )/88 dated 29-8-2] (Annexure - 8)
in terms of Gevty ¢f India letter Nes20011/5/90/AIS(II)
dated 4th Jure;199i(Annexure - 9),in additien te the persenal
pay of ksi800/= granted te him te pretect his substant ive pay
in the State Civil services Anether stagnatien insremert
was alse alleved te¢ the applicant wieyfs S5~12-92 en
scmplet ien of anether 2 years of service in the IAg vide
pay slip Ne;Fé9(1)(44 )-Fin(E )/88 dated 5-12-92 |
(Annexure = 10) raisirg the ameunt of stagnatien increment
from K125/~ t o Rii250/~« Thigwas allewed in additien te
the persenal pay eof 6835800/- as follm,s":y

Pay ot Rsi4 4 700/~

Persenal pay ks 800/«

Persenal pay ki _250/={fer stagnatien)
RIES, 750/

Conkdiy..eiiP/S¥
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Follming appoiatnont of the applicant te the Junier
Adnmistrative Grade \TN';‘E& 1=-1-93 his pay was gerrectly fixed
3t K:4y700/= in the seale of ki3;950/~ ~ 5,000/~ and the £ellew-
ing was allewed te the applicant vige pay slip lssued by the
state Gevt, in the Finance Department vidn Ne; F.9(1)(44)-
r-'in(E )/88 dated 16-8-93 (Anrexure-12) z- )

Pay iedd Bo¥ 40700/-

Persenal pay R -

Pergenal pay Be [ 250/-(fex gtagnatitn)
| R 5,750/=

But suddenly a fresk pay slip was igsued en JO-2-94
(, Anrexure - 13) illegally resucing the persenal pay of th.
applicart te Mé’m/- W#f"fﬁ 8-12-80, KF550/~ wieifs S5=10-92
and te K500/~ 'wﬁo&ff"@ 1=1=93 regardless eof the fact that
a case ( NGWOA/121 ef 1993) was pending befere the Hentble
Gauhati Central Aemninigtrat ive Tribural vegarding semputat ien
of the said persenal pay of = for retirement benef ity
A TeCevery of Ri6;468/~ wak alse effected fzem the applicart's
§allty fellewing the arbitrary re-~fixatien ef PRy as
af ave sa idy¢

Meresver,f ixatien of pay of the applicart at
RESE000/~ wg‘pﬁfgﬁ 1=-1=93 by the impugred pay slip (Anrexure-~13)
fellewing hisg appomtnent tet he Junier Adminigtrat ive Grade
is illegal and arbitrar'i.* )

54 Jurigdictien ef the Tribunal s

" The Applicart declares that the subject matter of
the petitien and previgiens ef rules against whish
be wants redressal is within the jurigdictien ef

the Tribunal’#l S
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Limitstien 3

The applicant further declare that the applisatien
ig within the limitatien preseribed in Sec.2) of
the Administrative Tribunal Act,1985¢

Facts of the case 1
I) That the applicant is a citizen of Indiay

II) That the applicant was appeinted te the Tripura
" Civil gervice Gr«I en ad-hes basis vide
Net if kcat ion Ne,F,10(13 )=CA/79 dated 25-11-80
jgsued by Respendent Ney2, Subsequertly,his
appeintment tet ke Tripura Civil service Grul wag
made on gubstantive basis vide Netiflcatien
No,Fo2(6)=GA/78 dated T=11=85; The pay of the
applisant in the Grade-I of the state Civil gexvice
waé Bs¢5,000/- #n 1=1=88 in the scale ef R/3600-5800/-
as indicated inthe pay slip Ne,F.,9(1)(44)-Fin(E )/88
dated 2-5-89, The date of next incrémertivas 1-11-88
when hig pay in the State Civil Service was raiged
te iS5, 350/md

(Copies of the aferesaid Netificatien dated
25=1]1=80 and 7=11«85 and pay slip dated 2-5-89
are annexed herete and marked Annexures 14,2 & 3
:uspe‘et ivoly)ﬁ

III) That the spplicant was given efficlating appeintmert

" te IAS Vide Netificatien Ne.F.,2(4)=CA/86 dated

16=5<87 issuad by the Respendert Ne,2; His pay
wag fixed at Bsud,700/= iqa, at the maxioum ef

Coutd.., .P/Tﬁ;
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the senier time scale ef IAS (REB200-4700/-) wiedsd
16=5~87 and a persenal pay of KsS00/- allewed te
pretect his substarifive pay in gtate Civil service
as indicated in Annexure = 3, in terms ef latter Nc‘ﬁ
11030/25/87-AT$(II) dated 21~1-88 issued by Respendent
NeilLe Fellew ing grant ef an increment in Ris pay in
the gtate Civil service wieifs 1=11-83,the zé%"?a?-t .
pay allewed te him wag raised fxem ws‘soola- te K650/
as shewn in Annexure=3,his pay remaining fixed at
RH4T00/ms o

{ A sepy of latter Ne311030/25/87-AIS(II) dated

21-';1@88 is annexed herete and marked Annexure-4 )“‘e‘e

V) That the applicant was premeted te TAS vide Netif icatden
Ne¥14015/31/67T-AISiT dated 5-10-88 iscued by Respendent
mﬂ% Hig pay,hevever,remained the same as dhean in
Annexure=3, as admissible w&fe’.‘%f‘zf 1=11=885 He wag eenfirmed
in the TAS Wie§fi 5-12-89 vide Netificatien
No¥14013/8/90~AI8(I1I) dated 10-1-91 igsued by Regpendent
Nei1F o -

( Coping of Netificatiens dated 5-12-38 and
10w1<9] ars annexed herste and marked
Annexure « 5 & 6)%

cork d.,iwP/8%
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V) That dus te an ingrement ,the substantive pay ef the
applicant in the State Civil service was raised
£ o 185,500/~ wieifs 1-11-89,prier te his
¢onfirmat ien in the IAS, Fellewing this ¢ incremerd,
the persenal pay alldd_ te the applicant was alge
Taised frem B¢ 650/~ 1 keB00/» Werifs 1=11-39,
hig pay remaining fixed at psy4,700/-, ag shesn
in the pay slip issued by Respendent Ne/2 vide
NO,F.9(1)(44 )=Fin(E )/88 dated 15-11-89,

( A copy of the pay slip dated 15-11-89

is annexed herete and marked Annexure - 7 )i

VI) That en cempletien of 2 years ef gervice by tie
applicant in the IAS en ad=hec increment ef
R¥125/= was allewed te him fer stagnatisn
in the ferm of Persenal pay wieyfi 5=12-% vide
pay slip Ne.F.9(1)(44)=Fin(g )/88 dated 29.8-9]
issued by the Respendent Ne.2 interms of letter
Ne.20011/5/90/A1S(II) dated the 4th June,1991 ,
issued by Respendent Nogl,in additien te the
persenal pay of Ksi800/- granted te the applicant
te pretect his substantive pay in the gtate
Civil gervicef

( Copias of the pay slip dated 29-8-91
and Gevt, of India letter dited 4-6e9] are
annexed herete and marked Annexures 8 & 9)§

Corttde, s P/%
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VII)

That en the cempletien of anether 2 years of service

in the IAS ,the applicant was allewed ene mere

(ad=-hec ) increment and the persenal pay allewed
te him en acceunt of stagnatienwas raised frem
fe125/= te Isi250/« vide pay slip Ne.F:9(1)(44 )=
Fin(g)/88 dated 5-12-92 % Thiswas given in
addition te the persenal pay ef KiB00/e allewad

te the applicant te pretegt his cubetantive pay
“in the State Civil Serwises

VIII)

(Copy o pay slip dated 5-12-92 is annoqu
heret® and marked Annsxure = m)ﬁ

That the applicant was appoir}h_e_d %t e Junier

Administrative Grade W£era‘f“¥5 1-1-93 ,Vvide

Net ificatien Ne.F10(2)-GA/76 dated 14-7-93
issued by Respendent NeU2y His pay was fixed at
14,700/~ in the scale (34§13950~1 25-4700=~ 150=5000/ =)
and he was._allmod,'a«ﬁ%iaoo/p as persenal pay te
pretect hig substantive p3y in the state Civil
service and ansther persenal pay ef Ki250/- fer
gtagnatien vide pay élip No.Fe9(1)(44)-Fin(E)/88
dated 16-8-3,1ssued by Respordort Ney2i In ether
werdg,bis pay and allevances temained the same as
he Was drawing befers his appeintment te Junier
Adminigtrat ive Graded

(Coples of Netificatien dated 14-7-93 and
pay slip dated 16-8-93 are annexed horete and
marked Annexure 11 and 12 rospnctivoly)’ﬁ

COﬂtd.s..nuP/J.O‘#i
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That the letter Ney20011/5/90/AIS(II) dated 4591
(Annexurs =9) isgued by the_neépoﬂddﬁt NeilL elearly
‘indicates that the ad=hec incrementvas granted as
par the réécmméadatio_a of the 4th Pay Cemmigsion
te omplayeei e’tagmtiag at the maximwm of thair

inte acamm fer the purpess ef fixation of pay

on premetieniAccerding te the para 2 ef the s id
letter M it wag left te the discretien of the
State Gevermeents te eengidexr the desivability ef .
%aking these (ad-heec) stagnatien imgrements inte
agceun fer the purpess of caleulatien of DA,
Heuse Rent Allewance,etcd in respest ef the members
of All Indii services under themd The nete belen
Ruls 5A of IAS Pay Rulas;1954 prevides that the
nagmﬁion jaerement shall be in the nature eof
persenal pay and shall net be taken inte asceunt
fer the purpese of fixatien ef pay en pramet ien to
higher pesty That is te ay,the stagnatien inarement
was te be i‘gmﬂ?oi’ at the time of fixatien ef pay

That in the subjout of the Gevt. of India letter at
Annexuce = 9;=étngnation increment hag been
apprepristely desavibed as Ad-hes imcrement and
tkerefere, it gheuld net be ¢onfuced with an
tincrement’ in the erdinary sense of the termy
certdijieeeP/LLs
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xII) That en appointmem of the applicant tet he Junier

¥III)

Administrative Grade wieyfy 1+1=93 tl’n pay of the

~ applicant was fightly fixed at Rssid, 700/~ in acccrdancq

with Sub-Rule 6B ef the Rule 4 of IAS(Pay) Rules,liS54
which inter alia provides that the pay of a member
tf‘t'he service of the Senier Tim scale,éhail on
appeintment te the Junier adminigtrat ive Grade be
fixed at the stage which is equal te his pay inthe
genier time écalqii‘i since the pay of the applicant in
the Senier time scale was R5i4,700/~ and Rse4s5700/~
was a stage in the Junier Administrative Grade

( Wi3950~125=-4700-150~5000/= Jhis pay was cerrectly

£ ixed at Rsi#4;700/= by Respendent Ney2 by pay slip

at Anmxnre - 128

That the Respondent Noy2 issued a pay slip vide
N@;F‘.Q(l)(ﬂ ),-Pm(e )/88 dateé 10~2-94 in supersessien
of pay slips at Anmexure 8,10 and 12 directing
recevery of ever six theusand rupees frem the salary
of the applicant.This was like & bolt frem the blue
as becauge it was net enly a matter ef recevery of
alleged over payment,thig was te cause congiderable
reductien in the pengienary benef its of the appl:u:arxw
The applicant had already filed a case befere the

 Gauhati GAT being @3/121/93 (which was pending fer

hearing when the impugned pay slip was isgued Jelaiming
that the persenal pay of ag%fsoo/- granted te the

ContdasiP/13%
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applicant te pretect his substantlve pay in the state
Civil service sheuld be taken inte acceunt fer calculatien
of his pensien etcy Ceples of pay slips at Annexure |
8 and JO were made Annexures in that' case (WLQ_L/%)
alse which farmed tbg bagis of the applicant»'s '
case, Respondent No;2 was alse a party to that

case but had preferred not te f:.le any written
stotemont befere the Hon‘bh CAT. Even the Ceungel .
appearing on behalf ef the sta'te (Recpendent Nei'2)

did net ra:nse any cbgectmn as to the correctness

of the pay and pergenal pay on the basis of which the
applicatien was mada*i“ But unfertunately Re'spOléd,éﬂt

Nd’sﬁz unilateraly exdered reductien of the persenal pay
of the applicant te the extert ef the aferesaid
(ad-hec ) stagnatien increments theugh the impugned -

pay slip quite arbitrarily armd illegally witheut
applicatz.on of mmd., T here was abselutely ne cause

for igsue of such a pay sh.me Respondent Nedl Bad
epposed the application befere the aoai?blo Tribunal en
sther greunds but had never qaest:.emd the corroctnoss

of the pay and per'sena}.,pay allewed te tm applicant

‘as per th; pay slips filed by him in support ef his

claim%?
( Copy of pay slip dated 1o-2~94 is annex,gd

hergte and marked Annexure - 13 )%

Cortd .; viés P/ 147
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XV} That the applicant made a representatien

©on 1847494 befers the Resperndent Nei2
. against the impugned pay slip dated 10-2-94
on the greund that ;gc‘lgcti'c_r; of the '
persenal pay ef Rs*. - granted te the
applicant fer pratection of his _
gubgta nt‘iva pay inthe state Civil gervice
tothe extent of the pergéhal pay granted
fer stagnatien was not cerrect as the
gtagggt ien incrementvas not ae!did te the
{basis) pay buf. Wag previgded as persenal
“pay ,vihieh was not te be taken inte
aecva_x_mt. feor fixatien eof pay en prametion
to higher graded It was alsge peinted out
‘in the Tepresentatisn that a case Was
~ pending befere the Hontble Gauhati CAT
for t aking A,Ainta aacoimt':the persenal pay
{granted to the Applicant teo pratect his
substantive pay inthe State Civil service)
fer camputat j.gm' of pension etcy It was
requested that the matter might be
reconsideredi But as nothing was heard
about this representatien,the applicant
made another application en 51«95 te

Contditivisy s P/ LAY
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Re sporsient Nd%?ﬁ requesting for an early cancellation
of the impugned pay slip (Annexed -13) and refurd of
Bs56;468/= 1llegally deducted frem the salary of the
"spplicant fellewiny issus ef the impugned pay. ‘s].ip%i{
In reply te the same the Respordent No42 hag intimated
vide letter No’z‘~F.§9(l)(3 J=Fin(E )/88 dated 8=2-95 that
the appl:f.e'art.-"s pay was refixed {vide pay slip at

Annexure=~13) in accardancew ith the clarificatien
issued by the Govt, of India in their letter No¥
2686/93=AIS{II) dated 17-12+93 ( copy net furnighed)s
Ne clarificatisn regarding the peints raiged inthe
applicant®s representation have besn given inm this
Teply as t:a hes such refixatien,quite centrary to th
Rules,ceuld bae domiﬁi

( A cepy of the representation dated 5e1-95
annexed horete and marked Annexure = 14 and the reply
furnighed by Respendent Noj2 is annexed as Ann.xuré.—-lcu\)%?

XV) That adjustment of the personal pay gramted te the
applicant fer pretsctien cf his substamtive pay in the
gtate Civil Service against the (ad-hec) increment
granted fer stagnation was tetally unjugtified:

The fellewing hypethetical case weuld ¢larify the
position ; The applicant had bean allewed persenal pay
of K:800/= on 1-11-89 to pretect his substantive pay in
the State Civil gsxvice. On 5=12-90,he was allewed (ad=hoc)
stagnation increment of Rs§125/= and en 5-12-92 it was
Taiged to 3‘5250/,- due to ansther such incrementi But his
personal pay of Ri800/~ was reduced by ps;125/~ Wief 450 12-9C
and Bsi250/~ Wile'difil Sw12w92 to pii675/- amd to Rsi550/ -

Contdess s s P/ 154
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That the applicart made a representatien

©on 18-7#94 befere the Resperdent Nei2
. against the impugned pay slip dated 10-2-94

on the greund that reduction of the '
persenal pay ef Rs*. - granted te the
applicant fer pratection of his |
gubgta nt‘iva pay inthe state Civil gervice
tothe extent of the pergéhal pay granted
fer stagnatien was not cerrect as the
gtagggt ien incrementwas net ae!did te the
{basis) pay buf. Wag previgded as persenal
“pay ,vihieh was not te be taken inte
aecva_x_mt. feor fixatien eof pay en prametion
to higher graded It was alsge peinted out
‘in the Tepresentatisn that a case Was

~ pending befere the Hontble Gauhati CAT

for taking inte aacoimt':the persenal pay
{granted to the Applicant teo pratect his
substantive pay inthe State Civil service)
fer camputat j.gm' of pension etcy It was
requested that the matter might be
reconsideredi But as nothing was heard
about this representatien,the applicant
made another application en 51«95 te

Contdibitvisy AP/ 14AE
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Re sporsient Nd%?ﬁ requesting for an early cancellation
of the impugned pay slip (Annexed -13) and refurd of
Bs56;468/= 1llegally deducted frem the salary of the
"spplicant fellewiny issus ef the impugned pay. ‘s].ip%i{
In reply te the same the Respordent No42 hag intimated
vide letter No’z‘~F.§9(l)(3 J=Fin(E )/88 dated 8=2-95 that
the appl:f.e'art.-"s pay was refixed {vide pay slip at

Annexure=~13) in accardancew ith the clarificatien
issued by the Govt, of India in their letter No¥
2686/93-AI5{1I) dated 17-1293 ( copy nat furnighed )s
Ne clarificatisn regarding the peints raiged inthe
applicant®s representation have besn given inm this
Teply as t:a hes such refixatien,quite centrary to th
Rules,ceuld be deneld

( A cepy of the representation dated 5}1-95
annexed horete and marked Annexure = 14 and the reply
furnighed by Respendent Noj2 is annexed as Ann.xuré.—-lcu\)%?

XV) That Vaajustmeﬁt of t he personal pay granted te the
applicant fer pretsctien cf his substamtive pay in the
gtate Civil Service against the (ad-hec) increment
granted fer stagnation was tetally unjugtified:

The fellewing hypethetical case weuld ¢larify the
position ; The applicant had bean allewed persenal pay
of K:800/= on 1-11-89 to pretect his substantive pay in
the State Civil gsxvice. On 5=12-90,he was allewed (ad=hoc)
stagnation increment of Rs§125/= and en 5-12-92 it was
Taiged to 3‘5250/,- due to ansther such incrementi But his
personal pay of R800/~ was reduced by KH125/=- Wiedf 45m12-9C
and Bsi250/~ Wile'difil Sw12w92 to pii675/- amd to Rsi550/ -

Contdess s s P/ 154
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respoctively by the impagmd pay slipy This cauged ssrieusg
mometery less tothe applicants }Assuming that the applicant
had got @ prametien en 1-7-93 te a highfer gradesthen the
amount of K250/~ would net have besentaken inte acceunt

for fixatien of pay in the highex grade and laft eut as
persemal pay teo be adjusted against future increments/
increases in pay in accerdance w ith FiRi37., It ig,therefers,
quite clear that the persenal pay granted to the applicant
to protect hig substantive pay in the stato Civil service and
that granted fer stagnation stood en the same feoting and
the persenal pay granted to the applicant te pretect his
subgtantive pay in the state Civil service cannest amd ghould
not have been adjusted against ansther personal pay

granted as (ad-hoc) increment f ar stagnation which itself
wag liable to be adjusted against future increments in the
event of premetisn te higher grade as aforesaid'.lé The same
amount cannot be adjusted twice against future increments’
Respondent Noj2 had;therefore;allened these {ad-hee)

stagnat ion imromonts(givga_ as personal pay) rightly

ard c errectly on application of judicious mind in'the pay
slips dated 29-8-91( Annexure-8) dated 5=12-92 (Annexure-10)
and dated 16-8-93 (Amrexure-12) over and above the personal
pay of wBOo/- granted for pretection of t he substantive

pay of the applicant in the State Civil servicei But there was
ne justification what-so~ever for erdering adjustment of
the personal pay granted for pretection of substantive
pay against persenal pay for stagnatien wie$f3 5-12-90,
5=12=92 and 1-1-93 aswas erdered illegally and with |
retrospective effect vide pay slips dated 10-2-94( Anmxuro_-lsn)

Contd s B/ 168
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which was isswed in supersResion of the earlier issued
pay slipsi |
XVI) That there was ne application of mind while 1ssuing the

pay slip dated 10-2-94 (Annexure ~ 13) is clsarly vident
frem the fact that pay of the applicant on his
appeintment to Junier Admmistrat jive Grade was fixed at
35%5“/- wiefy 1-1-93 by this (impugned) pay slipd

As peinted eut in para 7(xII) abave,pay en_pramctien
£e Junise Administrative Grade was to be fixed to in
accerdance with the sub-Rule 6B of Rule 4 ot“ the IAS
pay Rules 1954 which inter alia lays dewn that it should
be fixed at $he ctage which is equal to his pay in the
senier time seahﬁso it was to be fixed at R4 , 700/ =i
And it wag ecerrectly fixed at'!sa.lfgﬂoo/- vide pay slip at
Annexure 12. But onwhat censideratien it wag f ref ixed
at KsE55000/ weeifs. 1=1-93{ by Annexure 13) is anybedy's
imaginatieng such fixatien was gcntrary te suby-nula 6B
of Rule 4 of the IAS Pay Rule, 1954, Ne clarificatien has
been giver inthe Teply te the applicant-§'s Tepresertatien
(Annexure~14A ) regarding these poinhs';clﬁarly,tmref ore,
the refixation of the pay of the applicart by the
impugred pay slip has been dene without applicatien of
mind though the respensibllity of fixztien ef pay of an
off icar like the applicant lies primarily upen the
Respendent Negi

xvn} That by wreng and illegal fixatien eof the applicant's

H pay in Junier Adminigtrative Grade at Rs53000/~ ingtead

Cortdeeee ocpll'ﬁ?‘
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of Rsi4,700/~ wiieifi{l 1-1«93 the Respondent Neﬁi'z haé
further reduced the pensiecnary benefits ef the applicamt
prier te the decisien in Case No.£A/121/93 { in which the
Hontble Gauhati CAT have kindly directed that the
porsenal: pay gragﬁd t6 the applicant for pretecting

his subgtantive pay in the state Civil gervice should
be taken into acceunt for caleulstion of his retirement
benefits)i Respendent NoJ2 calculated the applicqnt-”'.s
pensien etci en the basis ¢f hisipay of Bi'53000/~ fixed
by him by impugned pay slipgf In fact,the pay of the
applicant fixed at Rf¥;700/« in the Juniér Adminigtrat ive
Grade ( of Rii39S0~5000) wiesf§ lwl=93 by pay slip
Annexuro 12,in accerdance with sub-Rule 6B of Rule 4 of
IAS PAY Ruleg, 1954 was in erder and should net have been
enterferred withy In that event the applicart weuld have
beeh entitled to an increment of RGiL50/~ wie'fi l=1=94
raising his pay frem 45700/~ te &‘“3850/- and reducing
the personal pay from Ki800/» to 650/« & Since thiswas
a regular increment the persenal pay was te be -
adjugted against the same in terms of Annexure = 4

¢o that while the pay increased fi:an RSi4,700/= te

Rsd4 4850/m,the personal pay would have not reduced fram

. p#800/e t© Ki650/s JThe pay of Ri4,850/« plus the

perseral pay of E#250/= granted fer stagnatien ijey,
R5, 100/~ should have been the bagis for calculatien of
pengionary benefits tet he applicantiNew the persenal pay
of RE650/=~ ig alsge to be taken inte acceunt fer
calculation of pensienary bemefits as per the decisien
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in case NGJOA/121/93%

( A copy of the eperat ing pertmn of the decisien
of Hontbls Gauhati CAT in Case No@/121/93 is

annexed hereto and mirked Annexure,-m)%?

XVIII) That there was no Rule er Notificat ied which required
- or authorised taking inte acceunt of the personal pay

granted for stagnation fer fixatien of pay in the
higher grade as on l»1-93; But apparently the
Respondert Nog2 had quite arbitrarily taken the
perseral pay fer stagnatien inte account and fixed the:
pay of the applicanmt illegally at Bs+54000/= wyef: 1-1-93
and calculated his retirement benefits at Rs¥'54000 g«-._

XIX) That the Respondent Nojl has igsued a Neotif icat ien vide
" Ne.ZDOll/14/93/AIS(II)-A dated 6-7-94 by which the

wards ' fer the purpose of fixatien of pay on premet ien
ts higher posts' eccuring in the note below Rule 5
of the JAS(Pay) Rules,1954 have been emitted with
retrospect ive effect; ifeyd, wuw‘? 30-9+93% New,after
isgue of the Netif icat ion,the (ad-hoc) stagnation
increment qualifies to be taken inte acceunt fer
fixatien ef pay in the higher'grac‘lo,on pramet iony in
respect of those eofficers who were promcted on or after
30«9=93': But this is not applicable to the applicant
who had moved to higher grade with effect fram le-1=93;
Moreever,it ig werthwhile te neote that the stagratien .
increment continues to be in the ferm of persemal payi

Cord .".*.‘.'ro . op/l%
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respectively by the impagmd pay slipv This cauged ssrieusg
momtery less tothe applicanty }Assuming that the applicant
had got @ prametien en 1-7-93 te a highfer gradesthen the
amount of R¥250/~ would net have bsentaken inte acceunt

for fixatien of pay in the highex grade and laft eut as
persemal pay teo be adjusted against future increments/
increases in pay in accerdance w ith FiRi37., It is,therefers,
quite clear that the persenal pay granted to the applicant
to protect hig substantive pay inthe stato Civil service and
that granted fer stagnation stood en the same feoting and
the persenal pay granted to the applicant te pretect his
subgtantive pay in the state Civil service cannot amd ghould
not have been adjusted against ansther personal pay

granted as (ad-hec) increment f ar stagnation which itself
wag liable to be adjusted against future increments in the
event of prometisn te higher grade as aforesaid'.lé The same
amount cannot be adjusted twice against future increments’
Respondert Noj2 had;therefore;allewed these {ad~hoee)

stagnat ion imromonts(givga_ as personal pay) rightly

ard cerrectly on application of judicious mind inthe pay
slips dated 29-8-91( Annexure-8) dated S=12-92 (Annexure-10)
and dated 16-8-93 (Amrexure-12) over and above the personal
pay of wBOo/- granted for pretaction of the substant ive

pay of the applicant in the State Civil servicei But there was
ne justification what-soe~aver for erdering adjustment of

the personal pay granted for pretection of substantive

pay against persenal pay for stagnatien wie$if§ 5-12-90,
5=12-92 and 1~-1-93 agwas erdered illegally and with |
retrospective effect vide pay slips dated 10~2+9%4( Anmxuro_-lsn)

Contd v s i/ 168
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which was isswed in supersBesion of thn_. earlier issved
pay slipsi |

xv;:) That there was ne application of mind while 1ssuing the
pay slip dated 10-2-94 (Annexure = 13) is clsarly vident
frem the fact that pay of the applicant on his
appeintmert to Junier Admmistrat jive Grade was fixed at
K54000/- Wiedfs 1=1=93 by this (impugned) pay slip¥
As peinted eut in para 7(xII) abave,pay en prametien

e Junis Adminigtrative Grade was to be fixed te in
accerdance with the sub-Rule 6B of Rule 4 ot“ the IAS
pay Rules 1954 which inter #lia lays dewn that it should
be fixed at $he ctage which is equal to his pay in the
senier time scaleffige it was te be fixed at Kse4; , 700/
And it wag esrrectly fixed at,!s'a.lf;ﬂoo/- vide pay slip at
Annexure 12: But on what congicderatien it was f ref ixed
at p5,000/~ wieif, 1=1=93( by Annexure 13) is anybedy's
imaginatieng such fixatien was qcntrary te subenuh 6B
of Rule 4 of the IAS Pay Rule, 1954, Ne clarificatien has
been giver int_ho Teply te the applicant-§'s representatien
(Annexure~14A) regarding these poinhs';clﬁarly,tlaeref ore,
the refixation of the pay of the applicart by the
impugred pay slip has been dene without applicatien of
mind though the respensibllity of fixztien ef pay of an
off icer like the applicant lies primarily upen the
Respendent Negi

XVII) That by wreng and illegal fixatien ef the applicant’s
H pay in Junier Adminigtrative Grade at Rs53000/» ingtead

Cortdeeee ocpll'ﬁ?‘
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of Rsi4,700/~ wiieifi{l 1-1«93 the Respondent Neﬁi'z haé
further reduced the pensiecnary benefits ef the applicamt
prier te the decisien in Case No.£A/121/93 { in which the
Hontble Gauhati CAT have kindly directed that the
perssnal pay gragﬁd t6 the applicant for pretecting

his subgtantive pay in the state Civil gervice should
be taken into acceunt for caleulstion of his retirement
benefits)i Respendent NoJ2 calculated the applicqnt-”'.s
pensien etci en the basis ¢f hisipay of Bi'53000/~ fixed
by him by impugned pay slipgf In fact,the pay of the
applicant fixed at Rf¥;700/« in the Juniér Adminigtrat ive
Grade ( of Rii39S0~5000) wiesf§ lwl=93 by pay slip
Annexuro 12,in accerdance with sub-Rule 6B of Rule 4 of
IAS PAY Ruleg, 1954 was in erder and should net have been
enterferred withy In that event the applicart weuld have
beeh entitled to an increment of RGiL50/~ wie'fi l=1=94
raising his pay frem 45700/~ te &‘“3850/- and reducing
the persenal pay from Ri€00/» te 650/« « Since this was
a regular increment the persenal pay was te be -
adjugted against the same in terms of Annexure = 4

¢o that while the pay increased fi:an Rsi4,700/= te

Rsd4 4850/m,the personal pay would have not reduced fram

 RJ800/» te I{650/s The pay of Rii4,850/« plus the

perseral pay of E#250/= granted fer stagnatien ijey,
R5, 100/~ should have been the bagis for calculatien of
pengionary benefits tet he applicantiNew the persenal pay
of RE650/=~ ig alsge to be taken inte acceunt fer
calculation of pensienary benefits as per the decisien
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in case NojmA/121/93.
( A copy of the eperat ing pertmn of the decisien
of Hontbls Gauhati CAT in Case No@/121/93 is

annexed hereto and mirked Annexure,-m)%?

XVIII) That there was no Rule er Notificat ied which required
- or authorised taking inte acceunt of the personal pay

granted for stagnation for fixetien of pay in the
higher grade as on ]»1-93: But apparently the
Re spondert Ncig’f{ﬁz_bad quite arbitrarily taken the
persenal pay fer stagnatien inte account and fixed the
pay of the applicant illegally at .5i000/= wieifi: 1-1-93
and calculated his retirement benefits at K§5;000/w.

XIX) That the Respondent NojL has issued a Netif ication vide
" Ne.ZDOll/14/93/AIS(II)-A dated 6-7-94 by which the

wards ' fer the purpese of fixatien of pay on premet ien
ts higher posts' éccuring in the note below Rule 54
of the IAS(Pay) Rules,1954 have been emitted with
retrospect ive effect; ey, wuw‘? 30-9+93% New,after
isgue of the Netif icat ion,the (ad-hoc) stagnation
increment qualifies to be taken inte acceunt fer
fixatien ef pay in the higher'grado,on pramet iony in
respect of those efficers who were promcted on or after
30«9=93': But this is not applicable to the applicant
who had moved to higiger grade With effect fran 1~1=93§
Moreever,it ig werthwhile te neote that the stagmatien .
increment continues to be in the ferm of persemal payil

Corl; ".'o‘o'ro . op/l%
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(A eopy of the said Notification dated 6-7-94

ig annexed and marked Annexure .1,6)%f

xe-A) Thet in the explanatery memorandum attached to the said

XX )

Natlf:u:atien,the follewing cortificate bas been g:wen;-

" ¥ is cerbifmd that no member of IAs is
likely to be adversely affect ed by this
Natificat ion being given retrespect:.vo
offcct

Thug it is char that the ebject of this Netificatmﬁﬁ
is te give benefit te officers and net t¢ take away,
with retrespect:.vo effect the benefits already
enjoyed by thmﬁ

That there is nething in this &ificati@n(Anmxureflé)
which call§d far recpening of already sottled cases
épecifically Gases already settled befere 30-9-93i

The applicant received upgridation int he IAS only
ence, ‘irw on 1=1-93(before his retirement frem service
on 28-2-94) fram senier time scala to Junier
Admmistrat ive Grade His pay was alse rightly fixed
at K4,700/~ in Juniep Admiaistrat ive Grade by pay slip
at Arinexure 12i But by issuing the impugned pay slip
(Annexure=-13) Respondent Nod2 has upgat already gettlad
position witheut any just or Teagonable causes;

The impugned pay sl:.p(Annexuro-la ) had been issusd

by Regpondant Nej2 on 10~2-94,in guperssssien of

 contd i, wp/ 20
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earlier pay slips leng before the issue of the
Notification dated 6-7=94(Annexure 16). The
said Notification covers pramotion cases that have
taken place on or after 30~9-93, But as the applicant
was upgraded on 1-1-93,this Netification was
un-applicable and of ne consequence so far the case
of the applicant was concermd'%‘?
xxi) That the fellewing table will show the relative
‘ position of the pay and persenal pay allewed
to the applicant by Respondent No,2 threugh
different pay slips but later on unsattled by
the impugned pay slip¥
Pay and Personal Pay allewed to the ‘agplmam
vide the impugned pay slip vis-a-vis his
agtual ert it lementy
Effe¢- Pay Personal P.’P‘R‘i Totall pay P:P.far P/P§  Total Remar
tive , pay to for _ : srotec~- for |
frem protect gtag- ‘ o ion of stag~
substan- nationg i gubgtan nationy
tive pay - =t ive
in the ‘ pay in
gtate state
Ciﬁ]ic § Civil

1-11«88 4700/~
Sw12=90 4700/~
S ] 292 4700/

oo T wolAeo a0l - 5%00/- (o)
675/=  125/= 5500/« 4700/~ 800/»  125/= 5625/~ (b)

550/w  250/= 5500/= 4700/= 800/=  250/= 5750/= (c]

1-1-93 5000/= 500/= - 5500/= 4700/~ 800/ 250/~ 5750/~ (&
jac sofe S0/~ - S00/- aee0f o/ /- ST/ (o

centdsiitessssP/ 214
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{a) Ne ﬁ\lspm;ﬁa | ‘
(b) Tho ertitlement was duly allewed by pay slip

dated 29-8-9]1 (Annexure-8) which was
superseded by the impugred pay slipd

{c) The ‘ti-‘tlement was duly allewed by pay slip dated
. 5=12«92{Annexure=-10 Which was superseded by the
impughed pay slipid

(d) The entitlement was duly alleved vide pay slip
~ dated 16w8~93{Annexure-12) which was suporse&od
by the impugned pay slipy

(e) Due-to incremert im Junier Administrative Grade.
Thig increment was not allewed by L he impugned
pay slip at Annexare-lal Para—?(xVII) of the

.....

8% E;g:g]s.gggi r;midies |
That the applicant made an appl:.catien te Resporndemnt,
No3i2 on 18«7-9%4 requesting for recongideration of the
decision regarding issue of the impugmed pay slip
(Annexure=13) which was issued in supersession of
correctly issued pay slips{ at Annexurss 8510 and 12)%
But as no reply to the representation was received;
he made on 5~-1-95 ancther application to
Respondent Noji2 copy of which has been placed at
Annexure-14 praying for cancellat ien of the
impugned pay slip by 31=]1=95 and refund of Rs.i6468/a
illegally recovered fram his salary following
jsgue of the impugned pay slipii But the reply given
by the Respomdent Nog2 {vide Annexure 14A) fails
to clarify the peints raised in the representation
ard simply states that the pay was ref ixed accerding
to clarification given by the Govt, of India¢ |

Cort d3ss P/ 224
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- ... 4 .
~——en ’\:” ' ‘; In fact the increment granted under

AN Nexure _ o s te be in the ferm ef 'PéTsenal Pay*

g }Jwas te bclgnm:ed at the tme of premti.n ef the
ficer te l:igber grade and was te be adjusted against

ﬂ;t'ﬂll”l'?cl‘am&-nt | o .
XI) 'l{hat -fTem the ajeve,it weuld be clear that the ad-hec
incremgnt a 11.”3 te stagnat ing o‘ficors interms of the
~letter at Annexyre-9 issued by t he nespcndmt Nejilgwas
net fan 1acromet}t/imreagg in the Pavt sgainst which
the perseral - ay granhod te the applicant fer pretectien
of his substu . 've pay int he state Civil gervice was te
be adjusted int_.._ ¢ Gevt, of India letter at
Annexure=4% It wWas @ Mere adben 1mmse-wmm_-
ferm of persenal pay which‘was‘ te. be ignered at the time
of fixatien ef pay en premetien te¢ Bigher grade. Resperdent
Ne§2,therefeve,rightly after judicieus applicatien ef
mini allewed the (ad-hec ) stagnatien inérement ef
R¥125/~ in the pay slip at Annexure-8 in the ferm of
persenal pay in additien te the persenal pay of 35%800/-
granted te the applicant te pretect his gubgtant ive
pay in the state Civil gervice. Similarly the Respendent
Ne?2 allewed anether (ad=hec) stagnat ien increment te
the applicarit on cempletien of another 2 years of serv:u:o
in the IAs,w.eof:: Sw12-92,vide pay slip at Annexure-1C
increasing higipersenal pay en acceurt of stagnatien frem
B5¢125 te KiJ250/wi Thig was allewed over and abeve the
persenal pay eof R4i800/» granted te the applicant te
" ' pretect hie glbstantive pay in the gtate Civil gervice

fer reasens stated abeve¥ -
Centd....P/12¢
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9’33 Matter natpreviously
filed or pending befare
any courts

The applicant further declares that he did
not previocusly file any application befere any
court in respect of the matter inthe present
application and no such application suit or
writ is pendmg befere any Bench of the Tribumal

cem.ts“? |

108 RMelief seught%

In view of the facts ment:.emd in the

f eregoing paragrapbs,tm applicant prays fort he

folloning reliefs:o |
(a) For an order camelling/quashing the
impugned pay slip NoiFi9(1)(3 )-Fin{E )/88
dated 10=2=94 {Annexure 13_)'v§l§\ic-h wésisgmd
in supersession of pay slips dated 29-3-91
(Annexurs-8 );5-12-92 (Annexure=-10) and
16-8=93 (Annexum-m)%
(b) Fer an order d@chring that the pay
¢lips issuad earlins by Recpondent Nug2
coples of which appear at Annexure 8410 and
12 were ceorrectly issued af;d diract i
Regpondents net to interfere with the samef¥:
(c) For an u‘:d/ex_: directing the Respondent
No§2 to grant an increment to the applicant
w.‘ﬂ%f%}_«p@d raj.giﬁg his basic pay frem
pie700/~ te 4850/~ and ecrrespordingly

Contdiy, vi P/ ¥
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reducing the persenal pay of K800/« granted fer
pretecting of his substentive pay inthe state Civil
gervice to &‘.‘3650/“-‘?»3

(d) For an order directing that the retirement
benefits of the applicant sheuld be calculsted on
emclumert s which ghould net be less than Rs.f 5750/?-
{ e pay R¥4TOO/ 4 persona l‘hay_,mzfsoo/p- and_
personal pay for stagnation Kyi250/e prier to l-1-%4
and pay Bsi#850/«,P.Ps far pretection of substantive
pay in state Civil gservice k;i€50/- and PP for
stagretion pi250/« after 1=1-94 sheuld be taken
into acceunt fer werking out 10 months average )3

{e) Fer an eré\er directing the Regpendents not to
apply the Netification issued by Respendent Nofy
vide NoJ#20011/14/93-AI§(II1)=A dated 6-7-94 in the
cage of the applicant asho did not get any
premotion on er after 30-9—-93%

(€) Far an erder directing the Respondent No,2
to refund #6,468/~ which was illegally

receverié frem tte salary of the applicant
consequent upen the issue of the impugned pay
slip (Annexure~13 )y

4(9) Other reliefs which the applicanmt ig

entitled to under the Lew and equitys:

L

Interim erder,if any prayed for . Ni-l—*.—"e

Cot daus's 5P/ 20
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11:% particulars of Postal erder in respect of the
applma‘bwn fee 8

i) MNumber of Irdian Postal Crder : 0137742
i1) Neme of issuing Pest CEfice 1 Kunjabany
iii) Date of issue oOf the Postal order; 4w3-95%

iv) Post effice at which paysble Gauhat &

120 ;List of enclcsures :

1) C@p\] of Notif fcation Neﬁc(ls )-GA/79 dated
25-11-80 issued by Respordent Noj2 appoint irg
| the applicant te Tripura Civil gService Grade-1

on ad-hec basigs

2) Copy of Netificatien N@.F.Z(é)—GAﬁS dated
7-11-85 issued by Respendent Noy2 appeinting
the applicant to Tripura Civil service Grade-I
on subgtantive basisg

| 3) Copy of pay slip igssued by msp@m.nt Noii2 vide
o No.F.9{1){44)-Fin(E )/86 dated 2-5-89,

4) Copy of letter Noi11030/25/87-AIS(II) dated
21-1=-88 igsued by Resperdent Nojl,which provides
for the entitlement of the difference between
tl’emaximﬁm of genier Time gcale of IAS and the
substantive pay inthe State Civil gervice as
persenal pay:ﬁ%i

5) Copy of Netification No; 14015/31/87-AIS.
dated 5-12-88 issued by Respondent Noill
appointing the applicant te IAS:

Cork d... ..P/25*“.=
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6) Copy of Notification Noy14013/8/90-AIS{III)
dated 10-1-9] issued by Respendent Noj 11
cenfirming the applicant int he IAS;

7) Copy of Pay slip NoJF4i9(1){44 )f"Fil:l(E )/88
dated 15-11-89 issued by Respondent Noi2y

8) Copy of Pay slip NosF,9(1)(44)-Fin(E )/88
~ dated 29-8-9) issﬁedg"by’neéperﬂént ‘Noyi2:

9) Copy of letter No#20011/5/AIS(II) dated
4-6»91‘issmd by Respondent Noil providing

fer ad-hoc stagnation increment

10) Copy of Pay slip No.Fs9(1)(44 )-Fin(g )/s8
dated 51292 iscued by Respondent No;i2il

11) Copy of Netification No.F:10{2)~CA/76 dated
18-7-93 isgued by Respondent Néﬁ?z'appeirfting the
applicant to Junier Administrat ive Gradei

12) Copy of Pay slip No.F.9(1)(3)-Fin(g )/8s8
dsted 16-6-93 issued by Respondent Noi2y

13) Copy of impugned Pay slip No,F, 9(1)(3)-Fin(E)/88
dated 10~-2-94 igsued by Respondent Nci2 in

supersession of earlier Pay slips#

14) Copy of applicatien dated 18-7-94 made by the
- applicant to Respondent NeJ2 f or early
cancellation of the impugned pay slip and refund
of ksi6468/- illegally recevered fromthe applicantsg
" salary follewing the issue of the AMpugmd pay
sllp(Annexure-.lS )‘““*‘ }
1.4A) Copy of letter No,Fe9{1)(3 )-Fln(E )/68 dated 8-2-95 —
issued by Respondent Noj2 in reply tc the application

referred tc in Annexure~l4; 7
Ceﬂtﬁoo .e QP/26:
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15) A capy of the eperative partion of the decisien
in OA/125/93 passed by the Hontble Giuhati CAT!

16) Copy of Notificatien Nos20011/14/93-AT8(II)=A
" dated 6-7-94 issued by Respendent Nodl =~
authorising (wietfd 30-9-93) taking inte

account of (ad-hoc) stagnation incremert faor

fixation of pay,eon prometion,to higher grade.

17) Vokalat namay ‘
18) Postal Qrder NO§0137774 2 dated 4-3-95 for
RSGD0/wsé

iiaLFlgAL o N.

I, sri s/Nicupta, s/ O Late suresh Chandra Gupta,
aged 59 years,retired from Government gervice as a
member of the 1AS ( now re-employed as Member,Tripura
‘Sales Tax Tribuhal,Tripura,Agartala) resident of
shyama 1ibazar,Kunjaban,Agartala,do hereby verify that
the contents of paragraphs 7(i) to 7{viii); 7(xiii),
7(xiv) and 7{xix),are true to my personal knewledge,
paragraphs 7{ix) te 7{(xii), T{xv) te T{xviii), 7(xad) and
7(xx1) are belisved to be true to ¥l.egal Advice", rest
of the»fcregoiag applicatien ar§ my humble submission
and prayer and that I have not suppréssed any
material facty ” [

‘4 =" .n{, £~ ‘ r
| bIR tlth, 6775 ( gignature of the Applicant)
Place ; Agartalaid o

Dated

1
e
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13, shri H.M.Clhoudhury. und I cecreiary,Civil Secrgtari
. e : P t.
14. chri M.K.sarkar. : ' und..i secretary,Civil Sccxetar;a
15, Sshuri 1L.P.Shivay ) . Asstt.Director,Hanpower.Planning
' , and mp loyment services. .
16. Shri D.K.Roy. : o DuyAty,chistrar,Cobperative
’ v rties. o ,
) !
17. shri s.p.Dutta. ‘ : . under Secretary,Civil secretariat.
18. Shri.S.B.Sqfkar.‘ : Doty pirector,Tribal vielfare.
19, shril J.C.Chakraborty. pDgpnty Collector (Inquiring
Autiiority),Agartala,
4;EL Y ‘
/’,'\, .i\; : /’”7[ /
: "/Li LA A "-'7’7
%%i , 37“ pglblﬂﬁ? 1+ Order of the Governor,
é’ \J f R \v§‘-\4mt°¥°\ﬂ‘ _ [ " , ~ r—G \ |
“.\.\-' o“\g“ ("’\’ . ' a5 -
T ' , ( s.n.sankaran )

Copy Leve e

_The Accountant General,Ti. @i,  hgartala with request to

S The District Magisly~t: % Col lector,W2st/South/Nurtin

G- ‘

thicf Secretaly to the
Gov >rnment of Tiipura.

the chief Secr.:tary,Government of Tripura,hgurtala.

The Special Sacrotary to the ﬂuvernor,najbhavan,Agartala.
The Scecrcetary to the Chief Mianister,Agartala.

Offjicns of all Ministers,ncastalas '

issud pa, slip to the officei's concerneqd early. .

The Secretary,Tripura pu>lic Co2rvice commission,agartala
This refaors to his latter Mo.F.5(3)-TPSC/73 dated 22.11.80.
The Revenuo/SA/Truusport/rinancc/Panchayet/haw/Cooperation/
Howe rood & Civil <iw lies/C.n/AR.D/Manpower & planning/
L.S.G/ref b v > Dyp runciit/Jail Departument, '

Tripura. |
Thy O icers concoried,

contd.P. 3.
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ANNEXURE = 2

No.F.2(6)-GA/78. . ‘
Government of Trioura '
Appointnent & Services Jdepsrtment
%

*..*.
Jated, Agartala, the November
7, 1985,

———.——-———.—-——-

In pursuance of Rule 3C of Tripura Civil Services
Rules, 1367 and in csntinuation of Appointment & Services
Department Motification 1o.Fo10(15)-GA/79 dated 6, 10, 80
(2nd amendnent) read with llotification No.F,19(13)-GA/79
dated 17.11,80, the following confirmed TCS Gr,II Offi-
cers are appointed to the TCS Gr.I(Selection Grade) of
Tripura Civil Service cn substantive basis with effect
from 12,6,85 and until further orders :

SleNo, llame of Officer Present posf held

L. Shri ¥.L, Das, TCS Gr,I - Deputy Secretary, Civil
- Secretariat, Agartala,

2, Shri S, Deb Roy, TCS Grel - Dy. Chief Executive
Ctficer,Tripura Tribal
Areas Autonomous District
Council, Agartala,

3¢ Shri S,N, Gupta, TCS Grol - Addl, D,M. & Collector,
West Tripura, Agartala,

4, Shri D.K. Bhattacherjee, - Dy. Secretary, GCivil

TCS Gr. Secretariat, Agartala,
S Shri H. M, Choudhury, -~ Inspector General .of
TCS Gr, 1 Prisons, Tripura,

6. Shri H, P, Shiv, TCS Gr.I - Addl, Registrar,
' Co-operative Societies,
Tripura, :

7« Shri J.P., Gupta, TCS GroI = Dy. Secretary, Tripura
L Public Service Commi-
ssion, Agartala,

The above Notificafion is issued in continuation
of Appointment & Services Department Notification
MoeFe10(13)~GA/7) duted 22,11,82 and dated 12,6,83,

By order of the Governor,

e~ - (P. C. Sharma)
' ;/TYTGEEK\ Joint Secretary to the Govt, of Tripura,

TN -

9 .
a. A\ Co to =

o BTGt pY : . _

2\ q. e g

\waﬁ.ckwﬁ- W@““w' l. Chief Secretary, Tripura, Agartala

%cc‘\\n\‘ e oK M : LA 2 * x %

. \et »

. v\ \‘\0“
£0*

: sa/

(P.C.Sharma )

Joint Secretary to the Govt, of Tripura,

el . e o
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P Government of Tripura

Civil Secretariat
Finance Department
~(E§stablishment Branch)

: Dated, AGARTALA, the 2nd May,. 1989,

PAY ETC. REGULATION SLIP (PROVISIONAL)

, ‘ In case the increment(s) shown as admissible has already
been drawn or has beep withheld, this authority should be treated
as void to that extent, |

" Name, : designation ang F+&0..  From From From REMARKS.

‘,8cale’of -pay. .

4

Shri S,N. Gupta,! Ias,]
Comissioner.’of Taxes,
Govt. of Tripura,’ |

Rs.3200-100-3700-125-—4700/—

PaY‘ oo, ’.LJ?M‘ 4700/-
Personal Pay B 41 650/~
Spl. Pay & Other
| allowances i = As admissible to \
- 3 /dw - IAS Officers, y/
| £, ¥ I I-\ Lo ;.‘\.\.
E -‘ . ‘L(L/O' ,7‘/(/' (g‘@&’d ) / Y,
W; N @\1‘»\@;0 o (B. B. Bhattacharjee)
. PRI . “"Flfiance Officer &
r”;@“\ o Deputy Secretary to the

Government of Tripura.
Copy forw ed to ;-

\1shry Ss No Gupta, I1as,

Commissioner'of Taxes, govt, of Tripura.b (,«[m WK)/ 7 h
pGov;t, gf "-Rgi_pura. Agartal aSalary

2. The Ag4qx, Commissioner of Taxes,
at enhanced rate for the period

of Commi . . -
3. e APDOLnEedn 8L T 889 DAy Bepatidhdait him vi Secretariat,
1 ‘
' 4. The Estate Officer, Public Works Department, Agartala,

-

- Bimal Roy

»

[ovooy d
Lupto!whach/Shri Gupta held the post

et L

- e——— et L
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N ANNEXURE - 4
No. 11030/25/87~—AIS(II) ‘ :
Governzent of Ingis : W//
Ministry of Personnel Public Grievances VA
' and Pensions Dep;rtment

of Perscnnel g Training,
% W& %%

Hew Delhi,the 21st January, 1988,

To

The Chief Secretaries,
All State Governments/Union Territories,

Subject ;- Regulation c¢f Pdy in the senior time scale

~of officers proncted from the State Services
in the IAS ¢n dppcintment to the IAS,

Sir,

I am directed to invite 3 reference to clause (8)

Section(l) of the Schedule II to the IAS (pay) Rules which
provides that the basic pay of a promoted officer in the
IAS time scale shall not exceed the pay and would have drawn
in the time scale of the IAS a5 a direct reduit on that date
if he had besen appointed to the JAS on the date on which he
was dppointed to the State Civil Services, It has been poin-
ted out that in some Cases pay drawn in the "Loewer Scale"

0
I

IAS

2
S
S
s

3
t

r "higher scale" as the case may be, as défined in Schedule
I to the IAS(pay) Aules, sn the date of appointment to the
» 1s more than the maximum of the senior time scale of I1AS

o Such cases have arisen where the pay scales in
CS have been higher than the -pay scale of the senior time
cale of IAS, The IV Pay Commission have observed that the-
tate Government must €nsure that the pay scales of feeder
ervices to the ‘IAS d4re not higher than the pay scales of JIAS,

o ‘ihile these okbservations might be kept in view by
he State Sovernments :n revising the pay scale of the State

Services in order to reaove the hardship which would be caused

b

Yy restricting the Pay to the maximum of the senior time

scale where pay drawn in the SCS is more than the maximum
of the senior tige scale, it has been decided that the pay
in such cases @ay be regulated as under :-

Copy to:-

" “where the pay drawn by the promoted officer in
the "Lower Scale” or "higher scale" ‘as the Case
may be, is higher than the maximum of the
senior time scale of the IAS, he shall be enti-
tled to personal ray equal to the difference
subject to the following conditions :=

(i} Pay plus perscnal r-ay shall not exceed
~ Bs,S70C/~ per mongh, :
' an
(ii) The pérscnal pay shall be absorbed in
future increments/increases of pay ",

Yours feithfully,
3d/-
(V. R, Srinivasan)
Deputy Secretary to the Government India,

All Ministry and Department of the Govt. of India,

Sd/-
Deputy Secretary to the Government of India

GOVERNMENT CF TRIPURA
APPOINTMENT & SERVICES DEPARTIENT, AGARTALA

No.F«19(2)-GA/88 Dated, the 1st March, '88,

copy to s All Heads of Departments/r:inan;e
epartment for information,
Sd/" 1.3088
(P.G.Ghose) .
er Secretary to the Govt, of Tripura,

[0

Un:
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AINEXURE - 5
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TO BE PUBLISHED IN THE GAZETTE GF ENDIA IN PART I
SECTICN 2

0 F.14015/31/87-A15. 1
Government of India
Ministry of Fersornel, P.G, & Pensions

Departsent of Fersonnel & Tfraining
LT S Y

lew Delhi, the 5 December, 1988,

WOTIFICATICN

In exercise of the powers conferred by sub-
rule(l) of rule 8 of the Indian ~dministrative Service
(Recruitmedi) Aules, 1654 read with sub-regulation(1)
of regulation 9 of the Indian Administrative Service
(Appointment by Promction) egulztions, 1955, the
President is pleased tc appoint S/Shri (L) S. Banerjee,
(2) S. N. Gupta, (3) B, K. Bhattacherjee, {4) H. M,
Choudhury, (5) J.P. Gupta, (€) S.B. Sen, (7) s.K.
Ganguly, members of the State Civil Service of Tripura
to the Indian Adninistrative Service on probation and
to allocate them to the Joint Cadre of lanipur-Tripura
under sub-rule (1) of rule 5 of the Indian Administrative
Service (Cadre} Rules, 1954, '

sd/-

( MeS. IAATHUR )
DESK OFFICER,

To ’
The ilanager,

Govt, of India Press,
Faridabad (Haryana),

NooF.14015/31/87-A1S. I . New Delhi, the 5.12.198a,

A copy & is forwarded for information to the
following i-

l. The Chief Secretary to the Govt, of Tripura,
Agartala, (with 7 spare cocpies for onward
transmission to the Gfficers concerned),

. S * it el _ * 3% &

i

Sd/-
( .S, MATHUR )
‘DESK CFFICER,
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' . ANNEXURE- 6 M
1 , ~ ( TO BE PUBLISHED IN THE GAZETTE QF INDIA PART I
- SECTION 2) -
No,14013/8/30-A1S (111)

Government of Indig
Ministry of Personrel, P.G. & Pensions .
( DEPARTMELT OF PERSONNEL & TRAINING ) .

%

New Delhi, the 10-1-9]1,

In exercise of the powers conferred by rule 3A of the
Indian Administrative Service (Probation) Rules, 1954, the
President is pleased .to confirm, in the Indian Administrative
Service,  the follewing members of the Indian Administrative
Service borne on the Joint Cadre of Manipur/Tripura with
effect from the date shown against each :-

l, Shri S.Baner jee 5.12,89
2, Shri S.N.Gupta 5.12,89
3. Shri D.K.Bhattachar jee 5.12.89
4,9Shri H.M.Chowdhury - 5.12,89
5. Shri J.P.Gupta 5.12,89
6. Shri S.B.Sen  5.12.89
7. Shri S.K.Ganguly S5.12.89
Sd/-

(S. Subhadra ) !
Under Secretary to the Govt, of India,
Tele : 3012285

To

The Manager, _
Govt. of India Press,
Faridabad (Haryana)

No.F.l4013/8/90-AIS(III) : New Delhi, the310.1.9l.:
A Copy each is farwarded for information to :-

l. The Chief Secretary to the Govt. of Tripura,Agartala,

' with reference to their letter No.F.12(2)-GA/87(L)
Wikkhxxafaxanzaxkaxthakx - dated 23.6,90 (with seven spare
coples for the officer concerned), -

* X K R X xX ¥ ¥ # x

| Sd/- ( S. SUBHADRA )
“D&‘ ‘ Under Secretary to the Govt. of India,-
SR Tel : 3012285,

.

é' 5. Gt~}

S(jcfc‘ury'

\i\)l\
at 1 o )
i ‘L ripurs:

missionbs

3 ,.’u\“
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GOVERNMENT OF TRIPURA | : ;

QVIL SECRETARIAT
FINANCE DEPARTMENT.
(BSTABLISHMENT BRANCH) _—

Dated, Agartala, the /9 th ove,
1989,

«F.9(1) (44) Fin(E) /88,

- ° N

PAY ETC. REGULATION SLIP (PROVISIONAL)

Thcoﬁw(s)nmed bdow ndﬂhd to draw my etc. atthe moathly rate{s) shown from the date(s) specified

Jess the amount tdmdydmwn.

hmﬂ“ pay/leave malary/mcrement(s) shown as admissiblc hua]rcady been diawn or withheld or is not
due under nufes o order, this nuthonty shafl be treated as vaid o that extent. .

In caso the officér is on keave oa the date of i mcremat, the finxncial Beaeht from the Incicment will
from the date of resumption of duties by the officer(s) concermed
" Deductions of Mltb&ulp&)mllll recoveries of foars and advances and other Goveroment  dues sbou]d be
affected. Nothing :houﬁl.bldmﬁbyomi'hnu autorised below
Name :—' Shn B .N.Gupta, IAS’

tonation +—. REsDirector of Industries,
uon ¢—
Designa Ra 3200-4700/-

accrue

Scnlc s —
Name, dluam and o~ - ! ' o
scale of pay ’ From From From From REMARKS
e s
1.11,89 D b — -/
: - 3 sati R814700/"' i
1. Pay &—&Mghvdomamng / Increment is
’ ' allowed,
. 2 Leave Salary :—
| 3. Special Pay :—
4. Personal Pays— 800/4 —
5. Allowances :— , - : ' .
' < Other dllowandes as ;J'er rulys
D. A. applicgble to[1A3 Officers,
‘ A.D A,
C.A.
'H. R. A,
/& Other allowances

) .r N | .i | : | [
in 1;;0;; — el
\\gx‘ O) \Q o d | Sknature Xa,%g.n- 9’7 |

Q“ &Y v
¢ o

c}- O
Y""e@‘ » ( s.s
: _ «Sen)
4 Designation Officer-On-—Saecial-Duty,
warded (0 1 Finance Deparment(sstt Bronch)
Shri 8 «N.Cupta,1as, ﬁinector, Govt, of Tripura,
Industrieas Department, Govt,.of Tripura, . :
2.  The Director of Industries Deptt..
3 The Appointment & Semca Department, Civi Scctttuixl,"rripluz, Agartala,
4. The Estate omcu P. W.D. Agartals
10PA-H apnmooo..;. C N;,m‘ T ' T ———
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" GOYERNMENT OF TRIFURA :
w& o C T CIVIL SECRETARIAT
FINANCE DEPARTMENT
Yool Ty (BSTABLISHMENT BRANCH) | o .
~\‘. '.... — -..~~ c v am . , . . ) .
- ~l‘&f"ﬂ) (44) o9 in (z) /88 Pated, Agarqala, the )()th AS la't
My . °,
- PAY ETC. REGULATION *ex.,xv‘(v,zonsxo-v/\u)
The officer(s) named Dbelow is entitted 1y 3w Py eto. atthe "x}m_'vl_\ rete(sy shown from the date(s) specified
less the amount already drawn.
In case the pay/lcave sa!ar)/in:rrmcnl(~a) thoag ag 2355 by already been dr;r,vn er withheld  or is rol
duc under rules or vrder, this authority sha'l be treated a5 void g that evieny
-In casathe officer is on leave on the di*e ,,7!“:11:1:-"7"”, the finnariy benclt from the increment w il acerue
from the d;!tc of resumption of duties by the officergs) cencemed.
Deductions of fund subscriptions and recivs erieg cFlorng ang 44, *neecand ther Governmen; dues  shoyld be
affzcted.  Nothing should be drawn beyoad what i 2uteriied belos, T
Name .- ‘:‘n .... OW m . . . .
oo Talon i 'DILeRtery Peed & ciye SPPlies Deptey
Seale 1~ Ramg 320084700/ )
T ~I\Ia”mc;;‘ dc)ig;.;t.ion and ! }: R RS M{~ T e L T
scal: of pay ;M Fro, i From From REMARKS
- Peldaw Vf { Ihis 1ssues 1,
[. Pa *—Substantive/O.ficiatin g ! o : ntinuatien of the
’ T el 4700/ ', | PAX 21ip 1ssued
] ' o *arliesr wunder the
Salary .
b Leave Salary Persemal ragic | 400, | Qutherity of gyen
3 Special Pay s . | , number dt.15,11,99
4, Personal Payt—"tl.l_d Payse | 128/~ (2" staomgty )
S, Allowances - 4 '
D. A, Siher as admissyn) '
A DA, 4
' C A.
\_ .
H R A,
/ %1 Othey allowancey
i A .
0 | 7
LL -
e TP | =l
. . | o ——
.”" L . ‘
Designariod " /" L
’ lvw} . o ! iy .
) Lol Liigyes, -
The e & e Plies Bipeeg Tripers,
R leﬂltto.uer “\'ttrel'& Diltx‘lbntim; Iripuraﬁgu:tglgi Agartalay
3 The Appointmeny & Services Departmeny, Civi) Secmi‘:m’xi, Ttipura, ' |

v Agarlala.
4. Fhe Fat

e Officer, p. W. D, Agzrmu.'
oo el
TGPA —1.4.3y .. :

w

ks

L



ALNEXURE=- 9

NO.20011/5/90-115(11)

COVEAMMENT OF 1DIA :
HINISTRY GF PCRSCINEL, F.5, 4D PEINSICNS
( DEPARTMENT OF PERSUMIEL & TRAINING )

NIW DELHI, the 4 June, 1991."

To

The Chief Secretaries of

All the State Sovernments and
Union Territoties,

Subject := Recommendstions of the Fourth Central
Pay Commissicn grant of ad-hoc incre-
nend  to exployees stagnating at the
maximum of their scales of pay,

Sir,

A I am directed to sy that it was decided
vide ‘inistry of Finance Cifice lMemorandum No.7(20)/
E.I11/87 dated 7th June, 1950 to trest stagnation
Increments as pay for the purpose of calculating DA,
CCA, HRA and retirement benefits in respect d? the
Central Civil Sovernment Servants. This is, however,
not to be taken into account for the purpose of fixa-
tion of pay on promotion fro@'oge:grade to'ahother’
grade, These instructions were extended in the cases
of Officers telonging to the All India services who

are serving in connection with the affairs of the

- Union, vide our letter cf even number dated~l-4-91J

It was also Sugjested that the State Governments may

“cunslider eitending thesao venefits to the members of

All India Services serving under them, in the light
of rule 2(b) of the All India Services(Conditions of
Service Residuary Matters) Aules, 1960,

2, The matter haé‘further been considered
and it has been f¢und desirable to clarify_the exact
Amplications of the comminication made vide our letter
dated 1-4-91, Wwhereas stagnetion Increments are not_}o

be counted fdfwihéhghrpose of fixation of Fay on pro-
motion the State Governments have been requested to
'cdnsidé;N€ﬁ§“85s1rability of taking stagnation Incre-

ment into account for the purpose of calculation of

J'DA, HRA, CCA and pensionary benefits in respect of the

o o e

‘members of the All India Services serving under them,
" In respect of grant of Deirness Allcwances and

Contd. . . ,p/2



v,
._*’l

N

pensiohary benefits to the members of the All India
Services, the rules applicable to them are the same
irrespective of whether they are vorking in the States

or are the Centre, Further; uncer the All India Servi-
ces ( House Rent Ailcuance ) Hules, 1677, whereas mem-
bers of these scrvices serving in connection with the
affairs of the Union are entitled to draw House Hent
Allowance at the rates and SLbJ@Ct tc condition speci-
fied by the Central Jovernzent in respect of officers

of the Central Civil Services Group 'A' those serving

in their State Cadres: are entitled tc draw this allowance
at the rates specified by the State Governments concerned
in respect of Cfficers of the State Civil Services,

Class I provided tne aIIOmapce, the allowance thus,

 a1lowed to them is not less than what they would have

drawn had they served in ccnnection vith the affairs

of the linion at the same station. It would thus be
observed that it would bpe necessuary for the State
Governments to-extent the instructions communicated

to them vide our letter dated 1-4-01 to the All India
Service Officers serving under them in regard to Dear-
ness Allowance and pensicnary benefits. The same will

be the position in respect of House Rent Allowance in
case the benefits afforded to them by the State Govern-'
menls concerned are inferior tc the benefits which would
have been admissible to them had they served under the
Central Government at the wx same station,

3. Regarding counting stagnation Increments
for the purpose of calculation of City Compensétory
Allowance to the All India Service Cfficers seiving
their Statevcédres, the positicn would however be
different, As per the All India Services(Compensatory
Allowance; Rules, 1954, which ihcludes.the grant of
City Compensatory Allowance also, admissibility of
this allowance the members c¢f the All India Services
is regulated by the orders of the Government under

Contd. . . .P/3



N

whom such members are, for the time being, serving.

The question of ccunting Stagnation Increments for

the purpose of calculztion of CCA, for the All India
Service Ufficers serving in connection with the affairsg
of the States would, therefore,-require to be decided
by the State Sovernments concerned themselves,

4, It is reguested that the above position
may be brought to the notice of all concerned for
necessary action, ' '

Yours faithfully,

Sd/- P. N, Narayana
3-6-91
Director.

_.._.———--—-—1—.—._-——*--.A—-.-ﬁnﬁ--—--._—--.—~

NC.F,10(2)-GA/87

GCVEZR!NMENT CF TRIFURA _
APPCINTMENT & SERVICES DEPARTMENT

Dated, Agartala,the 3rd July, 1901,

Copy to -

1. All IAS/IPS/IFS Cfficers for information
* <% . % e * % ¥ &
Sd/- 3~7-91
- : ( Mo Ma jumder ) '
Jeint Secretary to
b& tre Government of Tripura,
ofe |
4
/
WS
‘ PRSI\
‘\“‘ . OF o\
“ ‘.; { ;"40 “\\
C
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, * ' GOYERNMENT OF TRIPURA G
S
BN CIVIL SECRETARIAT
FINANCE DEPARTMENT
(ESTABLISHMENT nnimcju)
NO.F.9(1) '(44) ~Fin(E) /83, Dated. Agartala the 5th Deigrg};e.
PAY ET¢, REGULATION SLIP (PROVISIONA L)
* The officer(s) named below Is entitled to draw pay etc. at the monthly rate(s) shown from the date(s) specified
... less the amount already drawn, if any ‘ |
B In case the pay/leave nlary/lncremem(s) shown as admissible has already been drawn of witbheld or Isﬁnot
due under rules or otder, this authority shall be treated a3 void to that extent. | |
In case the officer is on leave on the date of inccement, the financial benefit from the Increment will accrue ©
from thei'datc‘of resumption of duties by the officer(s) concerned.
Deductions of fund subscriptions and recoveries of loans-and advances and otber Government dues shall b
affected. Nothing shall be drawa beyond what i gnxthoris.cq below. ' :
Natie :— gry g.y. Gumta, Iag
Deslgnat_ion — Diractor of Land Rscords g Settlemant
Scale :— R._a.3200-p4700/- '
T T e e e Tee—— e ————— -
Name, designation and " From From From From REMARKS
————— . releofpy. - | |
_— ! T EN BT -
- T e ————— e e —— —— — - —_— e —_ ey ' .
| | /s .12,92 I
1. Pay :f—Substantlvc/Omcfating 47()0/1

2.' Leave Salary

| 250/~F Persong) Pa
3. Special pay . U (forlstagnation)
! !
4. Personal pay ;__ o '
5. Al - | h
Allowances “ther alldwances|as
D. A asmisdipra Uunder thae normpl
rUle .o
A.D. A, / i
;o : |
C. A. ! ‘,'
| g ]
) I 1
) @ H- R- A. . ”‘ "; ‘
A o@dgpther allowances ! ' '
So‘" \90) . ) { . '
o““ ."
& —— B L TT——
Signature I .
. ’/« - .
\/6v(”1//2/’éb/2
) - nv'r{ )
Designation Unde: £ “elarg b~ the .
forwardcg to ;... (ficv.'rM’,-;;f.Ml'ifn"'.-
Sri g.N. Gups,, JAS, Director of Land Recoras g Settlement,Govt. of

2. The AcCcounts officer,
3. The Appointment & Scrvices D:partment, Civil S:cretaviae. Ty

~ TOPA—4-3.92_19,000—) ¢ No. 3425,

pum..-'Aganaln.

Office of the Director of pang Recoras Trimura,

& Se ttlemeant, Tripura,

. 4. The Bstate Officer, P, w. D. Agartala. Agartala.
——— T e — T ————



-

—

>
i

ANNEXURE=- }]

GOVER‘u’.EE."IT' OF TRIPURA
APPOINTLENT AND SERVICES DEPARTMENT

————

NO.F.10(2)-GA/76 Dated,Agartala, the l4th July'93

—-—---———‘——.-—-_-——

The deerﬁor is pleased to appoint the following
IAS Officers of Tripura part of Joint Manipur Tripura
Cadre to the Juniar Administrative Grade in the scale
« of &.3950—125—4700-150~5000/~ (non functional) with
effect from the Ist January, 1993,

L. Shri Y.P.Singh, 1AS (MT ; 84),. . M, &
Collector, Soutanerura.i.i;uxa,

2. Shri R.P.Meena, IAS (MT: 84) ,Additional
Secretary, Government of Iripura,

3. Shri S.N.Gupta, IAS (MT: 84), Director ‘
Settlement & Lang Records, Govt, of Tr{pura.

4, Shri D.K.Bhattacharjee, IAS (MT: 84) ,Additional
Secretary, Government of Tripura,

S. Shri H.M.Chowdhury, IAS (MT: 84) Special
Commissioner,Incharge,Tripura Sales Empo-
Tium, lew Delhi, '

6. Shri J.P.Gupta, IAS (MT: 84), D.M, & Col;ector,
West Tripura, '

By order of the Governor,

Sd/- ( A. L. Chakraborty )14.7.93
Under Secy.to the Govt., of
» Tripura.

Copy to :-

l. Chief Secretary, Tripura, Agartala.
****ti***

Sd/- (A, L.. Chakraborty )
Under Secretary to the
Govt. of Tripura,.
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| ' GOVERNMENT OF TRIPURA
(\ - "~ CIVIL SECRETARIAT
FINANCE DEPARTMENT
o (ESTABLISHMENT BRANCH)
No.F.9(1)(44)-Fin(C)/88 Dated, Agartaly the 16th August,

1993,

PAY ETC. REGULATION SLIP (PROVISIONAL,

- The oﬂ'icér(s) n\axxied belew is-entitled to draw pay ete. at the monthly rate(s) shown f rom tho date(s) specified
-less the amount already drawa, if any

In case the pay/leave salary/increment(s) shown as _admissiblc has alieady been drawn or withheld or is not
due under rules or order, this authority shall be treated as void to that extent.

In case the officer is on leave on the date of incremeat. the finaacial beachit from the lacrement will accrue
from the date of resumption of duties by the o&iccr(s)\cou.cuncd.

Deductions of fund s{xbscriptions and recoveries of loans and advances and other Government dues shall be
affected. Nothing shal} be drawn beyond what is authorised below. ‘
Name :—~ Shrj S.N. Gupta, IAS,
Designation j-- Director of Land decords & Settlement,
Scale :— _ .’{8.‘39‘50-125-4700-5000/-

- - .- u -

Name, designation and F rom From From From REMARKS
scale of pay. )
. , 1 | 2 3 y 4 S - 6
1 e1.93 L Tﬁ- T

BR Pay —Substantive/Ofciating _

-2, Leave Salary t— | U
' Personal Pay : | 800/~ |

3. Special Pay :— . . .
Personal Pay : | 250/-( for stagnation)
-4, Personal Pay :—

i

J 1 |

- 3 Allowances :-. ' Spl. Pay if ::my anj otier |
' “D.A ‘allowances as admigcible
' rto AISiofficers in [Tripura,
A D A | Sy ' -
C.A. e |
I I |
H. R A g I '

Other allowances f ’!

f o . R 7 C,/,
. ,7 Signature ‘4\ ; H ?
g '/‘6 ’ ( - %lé }
,.Z’ , : Under Sdcretary to the
7 //:;7 ‘67\ e - P Governmentot Tripura
(D'J DA A{ - Designation ' Finance Departnient.

Asstt. Private Secretarp
Copyforwarded to o Government of Tripurs

Shri S.N.Gupta,IAS, Diréptmr of Land Records & Settlement,Govt.of Tripura,

2. The Accounts Officer, Office of the Jircctorate of Land ilecords &
Settlement, Tripura,Agartale

3. The Appointment & Secvices Dzpar:ment, Civil Sccrc(mr'ul. Tripura, Agartala,
4. The Estate Officer, P. W. D. Agartala,

TGPA—4-3-92—10,000—J. C. No. 3425,

Nyoa



1
| A’muzxww -3
GOVERNMENT OF TRIPURA :
CIVIL SECRETARIAT gp

FINANCE DEPARTMENT
(ESTABLISHMENT BRANCH)

‘ No.F.9(1)(44)-Fin(E)/88, Dated, Agartala, the /ryth Feb,
| £ 1994,

PAY ETC. REGULA1ION SLIP (PROVISIONAL)

The efficer(s) named belew is entitled to draw pay etc. at the monthly rate(s) shown from the date(s) specified

less the amount already drawn, ifany

In case the pay/ieave salary/increment(s) shown as admissible has already been drawa or withheld or is not
dus under rules or order, this authority shall be treated as void to that extent. '

In case the officer is on leave oa the date of iixcren’:cm; the financial benefit from the increment will accrue
from the date of resumption of duties by the officeris) concerned. :

Deductions of fund subscriptions and recoveries of loans and advances md other Government dues shall be
affected. Nothing shall be,drawn beyond what is authorised below,

Name :— . Shri S.N,. Gupta, IAS, ‘
Desi t Lo
gnatien %etogrlrﬂnd—aecards“&‘ﬁat«ﬂmnt-&-&x-&ﬂf—icie~rAdd»l eSecretar Yo

S - Rs.3200-4700/m- Rs,3950/-5020/-. Fovernment of Tripuz
ALLEE, — . .
Name, designation and ' '
scale of pay. From From | From From . REMARKS
B ! I 2 3y e T s T T
- - e e — e
' DUE I ' DRAMWN
| 1 f I , ‘) i) This supersedes
1. Pay :--Substanllwlom«:mtingls.12.0 5.'2[!‘!.92’: '2. 90 ) f:: g;y etg.reg;lat[
5 o i - e ‘o 5.12.9‘ lps 1s8ue
2. Leave Salary 1— ) i ;) , . . earlier under the
Pay : j4700/¢  470p/- 4700/~ |2700/- ““t:“ity of even
3. Special : ! number dated
pecial Pay 1P, Pay , 675/~|- SSP/-' 800/~ | gog/- 28.8.91.ase1zf;; '
P. Pa ! ', & 16,8 : :
4. P Pay, :— 2y : ' *9e93.
WP nation: | 125/ . 250/ 12s/- | 2so/-|
5. All — . , | Ver paymant mag !
owinces hv1-9 !, ‘ 1.1.93 ' be recovered fogth-'
D. A, [= , ﬁ l .( -~ with under intimge |
Pay + |5000/ 4700/~ tion to this !
A.D. A ' E | j Department, !
Pepay faxxt.itngx | soos ; ﬁ’ €00/=-
Personal pay for ] .‘
g‘iwgﬁ'gtiom - i ! 250/- | ‘
her all " '
Other allowances | 7y, nces as admissible
| to AIB Officers in. Tripura,

Gyr ;(57 o Signature i‘: . \‘.’ i,

m; . I P

A Va7 Vi !
{ OIP, Af{;\{j (S. K. Datta)

Asstt. Private Secretﬂ, Df:’f:nallan I puty 7 r1r .:xtothe

Goverrr 0 L dipura,

::/ogynm rded to ;- Gov‘m:‘:-::::.mpm | Finasnce theoot, Dranche

4 Shri SeNeGupta, IAS,M% S .
: L o o acxr t ;

2. The Deputy Secretary,S.A.Departmant. Govt, of Trip“““e e

3. The Appointment & Scrvices Departmeat, Ciit Secretasiag, Tripura, Agartala.
4. The Estate Officer, P. W. D. Agartala, |

/// 4 Z (i [f_&/(

TGPA—4-3-92-10,000—J, C No, 3425, | .
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The Jaint Secretiry tg tha
Gevernment eof Trinura,
Pinance Zstt.Branch,
Agartala,

Sue; - Reducc;on €f pers nal pay iﬁ respect ef thri S.N.Gupta
IAS (Retd,) - restoratien of,

Sir,

Kindly refer te my representatien da.ed the 18th
July,1994 en the aBove subject in which it was peinted eut
that by pav slip'Ho.?.w(l)/(44)/?in(8)/88 dated 10,2,1994
which was issuecd in Supersession ef the pay Slips dated
23.8,1991, $5¢12,92 and 16.8.93,the persenal pay alloewed te
e for pretectien of my sukstintive pPay ir the Stete Civil
Service has oeen réduced ang recevery eof 2lleged ever-payment
eridsred,It was Praycd that the A ter my be reconsidered angd
my persenal pay restered.sut unfartunstely ﬁo action has
been taksn, ~

N

2 On caréful ¢xaminativn ef my €2:5¢ it will ke seen
that nay sling dates 22.3,1991,5,12,92 2nd 16.8.93 were
Corr=ctly issued and did et warrant any intsrferencc because
the personal P4y Jranted for pretection of my substantive

Pay ia tne State Cii) lervice could net have Been adjustaqd
in terms of sevec.ef India letter N0011030/25/87-AIS(II)

datad 21.1.1988, djainst anether pPeIsSamal pay granted fer
stagnation.Moreover . the éase,pending »efore the Central
Administrative Tribunal ,Gaunhati has since been decided anig

@ direction has been issued te taxs inte acceunt the personal
Pay granted to me fer pretection of my sumstantive pay in

the State Civil Service fer c2lculatian ¢f my retiremant ‘
Benarits,

kI | Further , it uill be seen that fixatien of my pay
at #.5,000/~ w.e.f.'1.1.1993>hy the said pnay slip dated
10:2.19%4 was alse- in¢orrect.aceerding te Sub-Rule 68 ef
Rule 4 of IAS (Pay ) Rules, 1954, my pay en rrometien te
Junier Administrative Grade was te %o fixed at pso4,700/-

@S was cerrectly dene by the pay slip dated 16.8,1993,

c.’:ntd. e .P/Zo _'



4, Once my Pay was fixed at R+ 4,700/~ Wee.f.1.1.1993

“nal pay granted foar pProtection of
My substantive Pay 1in the State Civi

te Rs.650/- ihe persenal
te bae ailcwed in 2ddition
in the tetal of

1l Service from Rs800/-
cay fer Stagnatien i.e.ho250/L is
«1hi8 will net make any change
vay plus Persanal pay inclusive of the

- pPersenal DAY grantsgd stagnatian a4s allewed by pay 8lips
dited 5¢12.92 an4g 18.3.,:9393 iee.m°S.750/;.

S, ~ Under the circumst%nccs,I re

U3t yeu te please
Move the Gevt.ta cancel the pay

slip dateqd 10.2.1994 referred
Slips dateg 2908.1991.5°12092 and
PAY slio kixing MY pay at pse4,850/
the nsersena) pay‘pf B.SSO/- for
pretectian of Y substantjye 23y in the Stote Civil Service,
”and pPersenal na, of 750250/ for.stagnatien as stated in

tha fareqoing paragraphs apnad di;ﬁct refund of the recovereé
ameunt on acceunt ef alleged o?er-paymngt tetalling h.6,4ia¥-
In view of the financial‘hardship faced »y me, it is requestqd
thét érders regarding r-:fung of’thg illeqally recevered
amsunt of %e6,468/~ rav plecse he prseed by 31st January, :
1995,

For the aksve aCt of kindness I 8nall remain j
ever gfateful.

te abave,and restore the pay
18.8,1993, i3gue g fresh
We€ef.101.1994 aleng with

Yeurs faithfully

T (38
( 8.N.Gunta)
Member,
Tripura Siles Tax Trisunal,

Triver: Agartala.

= ~. T
N L R IR .
-~ ——
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1

NO.F,9(1) (3)-Fin(E) /88
Government of Tripura
Finance Department
Establishment Branch

Dated,Agartala, the 8th February, 1995,

To '
State Election Comeissioner,
Tripura, Agartala,

Subject :- Refixation of pay.

Sir,

I am directed to refer to your
letter No.nil dated the 8th February, 1995
'én the above subfgct‘ahd to say that your
pay has been refixed in accordance with the
clarification issued Sy the Government of
" India in their letter li0,2686/93-41S (II)
dated 17.12.93. |

Yours faithfully,

| Sd/~- B.K.Chakraborty
o Jt.Serrpetary to the Govt, of
- Tripura,

Copy fo forwarded for information to :-

1, Shri S.N,Gupta,IAS(Retd.) ,Member,
Iripura Sales Tax Tribunal,Agartala.
‘ This refers to his application dated

5.1.95,
(\\“1hN 2, Shri D.K.Bhattachar jee, IAS(Retd.),
. 80 Akhaura HRoad,Ramnagar,Agartala.
— This refers to his application
“<ET§K§&3 dated 3.1.95, ,
e. 8 ‘ o
m '. G{.-“
. C. S
. Scc;\e:m:\‘l. omm-‘s‘KO’.‘
Tlectt®
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ANNEXURE-~ |5

AN EXTRACT FRaM THE D
ADMINISTRATIVE TRIBU
NO.120/93, 121/93, 1

~and 126/93,

cCISION GIVEN By CENTRAL
‘AL, GAUHATI IN 0.4,
22/93, 124/93, 125/93

e —————

21, The Fespondents are directed to recal-

Culate the Pension of the applicant within 3 months

from hinm thearrears of difference of epnsion and

other benefits within a furthe Period of 3 months
i.e, within ;3 Period of 6 months from the date of

receipt of the Copy of this order. This order shall

apply and farpm part of each application mentioned

in the title,

22, ft is made clear that the above direc-

tions will apply to the applicant in‘view of the

Particular Circumstances relating to them and may

not be treated ipso facto as of general application,

23, Each application is" allowed accordingly,

No order as to costs,

| Sd/~ VICE CHAIRMAN

Sd/- MEMBER (ADMN)
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‘ SUBSECTIUN (1) ANNEXURE 16 ‘§D

NC.20011/14/93-A1S(11)-A
Goverrment of India
Ministry of Personnel,Public Grievances and Pensions
(Department of Personnel and Iraining)

LN X W1

New Delhi, the 6th July, 1994,

NOTIFICATION

OSRuNOs vo0vveeneess In exercise of the powers conferred by sub-
Seetion (1) read with sub~section (1A) of Section 3 of the All -
India Services Act, 1951, (51 of 1951), the Central Goverrnment ,after
consultation with the Governments of the States concerned hereby
makes the following ruies further to amend the Indian Adminiatrative

Service (Pay) Rules, 1954, ﬁaﬁély ‘-

1, (1) These rules may be called the Indian Administrati&e
Service (Pay) Sixth Amendment Rules, 1954,

2, (2) They shall be deemed to have come into force on the
30th September, 1993,

2, In the Note below rule 5A of the Indian Administrative
Service (Pay) Rules, 1954, the words "for the purpose’ of fixation
of pay on promotion to higher posts®, shall be omitted,

Sd/~
" ( Y.P. DHINGRA )
DESK OFFICER

\ EXPLANATQRY MEMR ADUM

< G&Nﬁ The members of the Indizn Administrative Service

..... o

'1s€égnating at the maximum of the Junior Scale/Senior Time Scale/
<

e wunior Administrative Grade/Selection Grade /Supertime Scale/ will

get one stagnation increment each far every 2 years of such stagna~
tion, subject to a maximum of three increments,These increments are
in the nature of personal pay and ‘are not taken into accoubt for
fixation of Pay on promotion to higher posts and for applying the
ceilling on pay plus special pay,This position is based on the

pay fixation on promotion also.As their arders became effective on
30¥h September,1993,the Indian Administrative Service (Pay) Rules,
1954, are also being amended accordingly from the same date,

It is certified that no member of the Indian Admisistra-
tive Service is likely to be adversely affected by this notification
being given retrospective effect, Sd/

( Y.P. DHINGRA )
DESK OFFICER

I
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IN THECERTRAL: IVE TRIBUNAL : GUWAHATI BENCH @

GUWAHATI

IN THE MATTER OF -

O.A. No.33 of 1995 -
Shri S.N. Gupta
- Applicant
- Versus =-
Union of India and others.

- Respondents

IN THE MATTER OF -

A Written Statement on behalf
of the Respondent No.Z, the

State of Tripura.

WRITTEN STATEMENT

I, shri B.R. Mukherjee  S/0 Lt,Biswa En.Mukherjee
Deputy Secretary to the Government of Tripura, ’
Appointment and Services Department, do hereby

solemnly affirm and declare as followse.

1. That I am the Deputy Secretary to the
Government of Tripura, Appointment & Services

Department and have been authorised and empowered

to file oo
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to file this Written Statement on behalf of the
State of Tripura. I have gone through-the b+
relevant records of the case and also application
filed by thé applicant before this Hon'ble

Tribunal and understood the contents thereof.

2. That save and except what has been specifi-
-cally admitted in this Written Statement, all
other statements made by the applicant as against
the State of Tripura may be taken as denied by the

State of Tripura, the Respondent No.2.

3. That as regards the statements made in
paragraph 3 of the application, this deponent

states that the payscale of T.C.Ss Grade-I officer
is higher than that of the I+.A«S. i.es payscale of
T+CeSv¥%l is Rs.3600 - 5800/- while that of the
I.A.Se officer is Rs¢3200~4700/~, The applicant

is d:awing the pay of Rs.5500/~ in the payscale of
R5e3600=5800/~ as T.CeS.~I officer, while he was
promoted to Indian Administrative Service. The
State Government fixed his pay as an I.A.S. officer
at the maximum of IAS Scale i.e. Rs.4700/= of the
scale with the residue of Rs.800/~ in the pay as
T.C.S.=I as personal pay to protect his substantive
pay i.e. last bgsic pay of the State Civil Service |
minus the maximum amount of the I.A.S. Payscales

According to the Imtxmx Government of India's $=ke

letter oo
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CGovernmant of fripu, .
\P=

jjebu‘y [V

letter dated 21,1.88 which has been annexed as
Annexure-4 tc the application, the personal pay
shall be observed in future increment/increases
Thereafter the officer concerned |

of I;aYo
earned the 2 (two) stagnation increments at the

rate of Rs.125/- each on 5.12,90 and 5-12-92
after completion of every two years of service.
According to the Government of India's instruction,
personal pay (substantive) were adjusted against
the stagnation increment allowed in the shape of

personal pay. This deponent further states that

after his promotion to Junior Admn. Grade in the
scale of Rs.3950-5000/~, the pay of the applicant
was fixed at Rs,5,000/- iie. #% at the maximum
with effect from 1.1.93 by merging the personal
pay alloﬁed at the time of promotion to I.A.S. and
a residue pay of Rs.500/- was allowed as personal

On promotion to Junior Admn Grade, the

pay.
applicant would not be entitled for drawing the

stagnation increment in the nature of personal pay,

which he drew in the Senior Scale, though the

personal pay of Rs.500/~ as stated above would

continue to be admissible to him as per Government

of India's decision/instruction.

A copy of the said communication issued by
the Desgk Officer, Govt of India,Ministry
of Personnel, Public'Grievances and Pension,

Department of Personnel and Training in the

month e+
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Governmant of Tripura
r
G

Deputy Secretary o tae

month of December,1993 to the Chieé
Secretary to the Government of Tripura
relating to the benefit of the stagna-
-tion increment to I.A.S. officer
promoted from Senior Time Scale to Junior
Admn Grade is annexed herewith and marked

as ANNEXURE-'A?’,

4, » That as regards the statements made in
paragraph 4 of the application, this deponent}denies
the correctness of the same and begs to state that

a provisional pay slip was issued by State Govern-
-ment in the F.D's Pay slip No.9(1)(44)FIN(E)/88
dated 16.8.93 fixing the pay of the applicant on °
promotion to Junior Admn Grade with effect from
1.1.93 but at the time of fixation of his pay on
promotion to the sald grade, the State Goverﬁment
inadvertently did not adjust the personal pay
against the future increase of the pay of the
applicant which was however, donec: at a later stage
in the revised payslip issued on 10.2.94 and &8 as a
result, recovery of Rs.6,468/~ was made which the
State Govetnment was entitled to make being the
amount paid in excess. This deponent further states
that as per instruction of the vaernment of Tripura,
pay of the applicant was re~fixed after adjusting of
personal pay against the stagnation increment and

also merging the personal pay (substantive) with pay

on promotion ese
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Deputy Secretary to
Covernmant of Tripu..

s

on promotion to the Junior Admn Grade in the scale
of Rs.3900-5000/~- with effect from 1.1,93.4fter
re-fixation of pay, a revised payslip was issued

on 10.2;94 on modification of earlier paysl}p and

as such, recovery of the said’ahount of Rs.6,468/~
effected due to overdrawal by the applicant. The
said fixation of pay'and recovery was done as per
rules and as per instruction issued by the Government
of India in that regarde.

5. That as regards the statements made in
paragraphs 7(vii) and 7{viii) of the application,
this deponent states that the payslip was issued
inadvertently due to some mistake and which was
when came to the notice of the State quernment, was
rectified by issuing a revised pay slip on 10.2,94
showing the actual pay of k the applicant. 1In this
connection, this deponent begs to reiterate the
statements made hereinbefore in this written

statement.

6 That as regards the statements made in
paragraphs 7(ix) and 7(x) of the application,this
deponent begs to reiterate the statements made here-

~inabove in this written statement.

Te That as regards the statements made in

paragraph 7(xi) of the application, this deponent

states o+
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states that the 2 (two) stagnation increments
@Rs.125/ each were allowed to the applicant
over his personal pay of Rs.800/- by mistake,

which were subsequently revised and-accordingly,

the payslip was issued reducing the personal pay

(substantive) as per the Government of India's
instruction but the total amount of personal pay
was the same as before. In this connection,this
deponent also begs t0 reiterate the statements

made hereinbefore in this written statement.

8. That as regards the statements made in

i\[s

paragraph 7(xii) of the application, this deponent

states that the payslip of the applicant after

re~fixation on promotion issued on 10.2,94 was a

correct one and previously a provisiocnal payslip

was lssued due to some mistakee

S That as regards the statements made in

paragraph 7(xiii) of the application,this deponent

states that the over-payment made to the applicant

was subsequently recovered on the basis of the

revised payslip issued on 10.2494 before retirement

of the applicant. This deponent further states

that under Rule 5(a) of the I.A.S. Pay Rules,1954,

a member of the I«.A.S. ig entitled to stapnation

increment for every two years of service rendered

after reaching maximum of payscale but ceases to

Araw ese



o

))(d
S v 4
o ¢
55 l
-
30
\‘f‘j

draw (stagnation increment) on promotion to higher
grade. Since the applicant got appointment to the
Junior Admn Grade of I.A.s._with effect from 141453
he Waségntzggéd to draw stagnation increment,whdich
he drew in the Senior Scale, for his promotion to

the higher grades

10, That as regards the statements made in
paragraph 7 {(xiv) of the application, this deponent
States_that since the B increment (stagnation)
increases the pay of the applicant, the amount
equal to the personal pay (stagnation) has been

ad justed by reducing the personal pay {substantive).
This deponent states that neither the stagnation
increments were added to the basic pay nof the

same has been taken into account for fixation of

- pay on the promotion, to higher grade.

11, That as regards the statements made in
paraéraph 7 (xv) of the application,, this deponent
states that the adjustment of personal pay (wemgrus-
nkiemd (substantive) granted to the applicant
for protection of his substantive pay against the
stagnation increment was made as per Government of
India‘'s guidelines/instructions. , Since the stagna-
-tion increment w®® increases the pay of the
applicant that has to be adjusted by reducing the

amount of personal pay (substantiwve) as granted on

prcmotion' s
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from 9.5.1994. The_applicant'in this case

so far his relief

available
should therefore have no grudge in

sought for 1is concerned. The application is now

infructuous in View of the amendment made on 14.7.985.

GUWABATI BENCH -2 3
, K
B (g. i§*§-
In the matter of: .fe 9 g
| oX 3-8
| r+ EE
O.A,.No..33 of 1885 - w\"ié
. -
Shri S.N. Gupta ceee.....Applicant. £
A . : s
-Vs— P - S

Union of India and Ors. ....... Re'spondents. E{

| -anp-

In the matter of:

Written - Statement on behalf of

Respondent No.1.

I, Y.P. Dhingra, Desk Officer, Ministry of
Personnel, Public Grievances and Pensions, Depértmént
of Personnel and Training, New Déihi, do hereby
solemhly affirm and declare as follows:-

1. That & copy of application alohgwith an order
passed by this Hon’ble Tribunal have heen served upon
the respondents and 'being called upon, I do- hereby
file the Written .Statement on behalf of respondent
No.t.

2. That the IAS (Pay) Rules have been amended on
14.7.1995. and by'that amendment, protection of State
pay in respect of promoted officers can be dllowed on
notional basis with retrospeétive éffect from
1.1.1986. Actual benefits on this_Count are already
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The said amendment' containing NolZOOii/Z/QB—AIS(II)jA
dated 14.7.1895 issued by the Governﬁent. of India,
'Ministry of Persbnnel, P.G. and Pensionsl(Department
of Personnel and Training), New.Delhi is enclosed and

same is marked as Annexure R.1.

3. That in view of the amendments as per
Annexure R.1,. the present application is liable to be
dismissed being infructuous.

4, That this Written Statement is iled bonafide

€

ar Gra)- 3 &
' (Y./P. CHINGRA)
gow mfaarl
- Sesk (ificer
A Ivoam CERA sizaror faum
| - Deptt. of Perscrael & Training
A1 AW
‘ ‘ . Goverryment of Indis
I, Y.P. Dhingra, Desk Officer, Ministry of

and in the interest of justice,.

Personnel, Public Grievances and Pensions, Department
of Personnel and Training, New Delhi, do hereby
solemnly affirm and declare that the contents made in
paragraph 1 of this Written Statement are true to my
knowledge' and those made in paragraph 2 are fderived
from records wﬁichvl believe to be true and rests are
humble submissions before this Hon’ble Tribunal.

AND‘I sign this Verifioation’on this |

day of Z/K«—/y&;y , 1996 at New Delhi.

r

DEPONENT

(a3 9% ).
(Y.P.bHINGRA)
e wfusrd
Desk Qfficer
gif - " ~oor g
Deptr. <1 it 7 e & Training
WITd #en o
Government of India



(TC BE PUBLISHED IN THE GAZETTE OF INDIA PART II SLCTION 3 N/
, 4 SUB=SECTION(L) ) A
. ﬁ S No,26011/2/93=AIS(II)=A

Government of India
Ministry of Personnel, P.G. & Pensions
(Deptt., of Personnel & Trg.)

* Kk %
New belhi, the / L{ ':T"Jd (f‘(?‘(’»
) , e o

NOTIFICATION

GeSsReiwessesesIn exercise of the powers conferred under sub section
(1) of Section 3 of the All India Services Act, 1951(61 of 1951)

and in consultation with the State Govérnments concerned, the

Central Government hereby makes the following amendments to the
Notification of the Government of India in the Ministry of Personnel
Public Grievances and Pensions No. GSR 436(E) published in the .
Gazette of India Part II Section 3 sub-section(i) dated the 9th

May, 1994, namely:=- , :

In the said Notification, for sub-rule (2) of rule

1, the following sub-rule shall be substituted, namely:-

(o ,

. }.(2) They shall come into force on the date of their
publication in the Official Gazetite. Notional
benefits on account of these amendments shall,
however, be admissible from the lst day of
January, 1986", A

(Y.p/ Dhingra)
Desk{officer

- 4

EXPLANATORY MEMOR/.NDUM

The State Civil Service Officers and Non-State Civil Service
Officers appointed in the Indian Administrative Service under the
Indian Administrative Service (Appointment by Promotion)Regulatio-
ns, 1955 and the Indian Administrative Scervice (Appointment by
Selection) Regulaticns, 1956 respectively, had been demanding
protection of pay drawn by them in the State Governments, on their
appointment in this Service. Such protection was earlier available
to the extent of the maximum of the Senior Time Scale of this
Service and Personal Pay with the conditions that pay plus personal
pay would not exceed #,5700/= per month and the personal pay

"would be.absorbed in future increments/increases in pay. The

0000002/-."
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Indian Administrative Service (égy) Rules, 1954 were accordlngly
amended Vide this Department's Notification number :Ge8.R.436(E),

"~ dated 9th May, 1994 so as to provide for the protection of

their State pay to the extent of s,5700/~ dé.e., the maximum

of the Selection Grade which is the third and the last component
of the Senior Scale of the Indian Administrative Service, and

the concept of 'Peroonal pay!' was done away with. These
amendments were made effective from the date of their publlcatlon
in the 0Official Gazette which was 9th May, 1994, As the

date of effect of the said Notification is till causing

hardship to the $.C.S./Non-S.,C.S. officers appointed in the

- I.A.S., it has been decided to make these dmpndmcn s notionally

effective from 1,1,86 from when the revised®’pay scales in
respect of the All India Services came into being on the
recommendations made by the Fourth Central Pay cOmmission.
Whereas the promoted IAS officers would get their pay refixed
on this basis from 1,1,86, no arrears of pay on account of this
amendment for the period from 1.,1.,86 to 8.5.94 would be
admissible,

It is certified that no member of the Indian Administ-
rative Service is likely to be adversely afiected by this
Notification being given retrospective effect from 1,1,86 on

noticnal basis, )
| . . g

( Y.P. Dhlngra ) R

Dcsk fficer

TO. - . . , i -

The Manager,

Govt, of Incia Prcss,
Mayapuri,

NEW DZLHI,

I A S YA
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NOTE.- The Principal Rules were published vide Gazette No, 158
» dated 14.9.1954 and were subsecuently amended side the

following noulflcatlons:-

108, . .24(E) 30,1,1980

sl.No, Ge. S.R No. Date © ~S.NO. ,G.S R.No. Date
1. 22 . 12¢1,1974 54, 900~ - 2646, 11976
2. 51(E) - 26.2,1974 55, 417(E) 22.6,1976
'3, 52(E) 28,2.1974 . 56, 426(E) 25,6,1976
4q 272" 16,3.1974 57, . 91l ' 10,7.1976
5. : 1B86(E) 25,4,1974 58, : 405{E) 16,6.1976
6., ' 664 29,6,1974 59, . 466(E) 23.7,1976
7. 725" 13,7.1974 - 60, ' 1157 = 7.8.1976
8. 778 27.7.1974 61, 786(E) 31,8.,1976
9. 374(E) 26.8,1974 62, 789(E) 7.9.1976:
10, 376(E) 26.8,1974 63, - . 13868 " 25,9,1976
11, 378(E) 26,8,1974 . 64, 822(E) 31,8,1976
12, 976 14,9,1974 65, 849(E) 15.,10,1976
13, 979 14,9,1974 66, 859(E) = 1+411,1976
14, 1013 21.9,1974 | 67, 947(E) 24,12,1976
15. 1066 5,10,1974 _ 68, 954(E) 27.,12,1976
16, 427(E) : 16,10,1974 69. ' 125 29,1.,1977
17. 430(E) . 17.10,1974 70, 45 ' 28.1.19717
18, 1202 16,11,1974 71, 52(E) 1.2,1977
19, - 467(E) . 15,11,1974, . 72, 473 . 2,4,1977 .
20, 468(E) 15,11,1974, 173, 863 - 9.7.1977
21, 469(E) 15.,11.1974. 74, s31(gy 19.7.1977
22, 1260 30,11.1974 5. 545(8) . 29.7.1977
23. 1300 , 7.12.1974 = 16, 549(E) 3,8.1977 °
24, 1348 21,12.1974 17, ‘655(E) 23.8,1977°
25. 92 25,1,1975 18, 1286 1,10,1977
26. 176 8,2,1975 79,  655(E) 23.8,1977°
27, 48 - 18,1.1975 80, 45 % 4,1.1978
28, 309 8.3.1975 .81,  5(E) 6.5.1978
29. 185(E) 2.4,1975 - 82, .. 215 11.2.1978.
30. 281(E) 16,5.1975 83, ~ 952 29.7.1978°
31. 278(E) 13,5.1975 84, 586 - 27.5.,1978
32. - 293(E) 23.5.1975 85, 666 27.5.1978
33, 296(E) 2645.,1975 - 86, 923 22,7:1978
34, 305(E) 28.541975 87. 1127 | 16.9,1978
35, 752 21,6,1975 88, 1236 14,10,1978
36. 345(E) 25.6,1975 89, +1281 28,10,1978
37, 433(E) 30,7.1975 90, 1278 28,10,1978
38, 458(E) 22.8.1975 91. 1326 11.11,1978
39, 472(E) 29.8.1975 92.. ‘575(E) 8,12,1978
40, 2661 ~15,11,1975 - 93, -~ 159 3.2.1979"
41. 2557 25,10,1975 - 94, 472 31.3,1979
42, 1 3.1.1976 95, 628 28.4.,1979
43, 8(E) ' 1.1.1976 96, 291(E) 10,5,1979
44, 74 17.1.1976 97, 290(®) © 10.,5,1979
45, 26(E) 17.1.1976 98, 771 9,6.1979 -
46, , "6I(E) 31.1,1976 99, < 812 16.641979
4. 197 14.2.,1976 100, 1038 11,8,1979
- 48, 73{E) 10,2.1976 101, = 1016 4,8.1979
49, 234(E) 17.3.1979. 102 591(E) 24,10,1979
50, 236(E) 17,3,1979 103, 1372 17.11.1979
51, 207(E) 60441976 . 104. 650(E) 27.11,1979
52. .603 1.5.1976 1054 nggEE; gg i% 1233
: .5.1976. 106, 9T(E .
53. 330(E) 11,5.1976. v AT 56.1.1980
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701(E)
703(E)
47(E) -
230 .
295
293(E)
295(E)
529 .
489
615
640
890
926
945
422
420
510
610
617

. 619 -
177

619(E)
631(E)
933
958
764(E)
18(E)
204
333
447(5E)
508
932
899(E)
901(E)

- 918(E). .

35
400
470
1056
1240
49

107
250

.639

637
569( =)

9 2,1980
21,4.1980
21,4.1980
21.4.1980
5.6.1980
24,7,1980
26,7.1980
20.9, 1980

- 8,9.,1980

8,9.1980
7.10,1980
8,11,1980°
17.12,1980

:17,12,1980 |
. 5,2,1981

28,2.1981
21.3,1981

15,4,1981 °

15.4.1981

:.6,641981

23,6,1981
4.2,1981
11,7.1981
5,9,1981

19,10,1981

24,10,1981
8.5,1982
8,5.1982
5.6,1982
17.,7.1982

24,7.1982

2447,1982
18,9.1982

-20,10,1982
29.10,1982

20,11,1982
4,12,1982 .

+18,12,1982

10,1,1983
12,3,1983
#544.1983
"’%’4 5.1983
16.7.,1983

10,12.1983-

20,12,1983

20,12,1983

24,12.1983
21.1,1984
21,4,1984
19.5,1984
13.10.1984
15. 12 1984
9.1.1985

1

2 2.1985'
9,3.1985

6.7.,1985 .
6071985
15.7.1985

--—---‘ﬂ“ﬂﬂﬂ

1141
884(E)
38

98
218
226 -

378

766"

885

1068
22

90 - .
284(B) *

471
615
796(E)
767
842
902
960
962

52
295
297

650(8)
- 761(E)

659

- 831(E)
745
" 1223(E)

1004
1108

" 80(E)

336(E)

-341(E)
- 311
418
- 420

492
804
869
870
1044(E)
263
394
480

508"
507

648

- 726
493

621

. 68

106
107

- - o - G =

685(E)‘

o o G e S W S i S e

18,1.1986
8,2.,19296
22,2.1%8¢
29,3.153¢€
31.5.,1%36
20,9,1986
18.10,1986
13.12.1986
10,1,1987

14.10,1987

13.4.1987
20,6,1987
15,8.1987
18,9.1987

17.10,1987
.. 15,11,1987
"5,12,1987 &

26,12.1987
26,12,1987

14,12,1987

23,1,1988
16,4.1988
16,4,1988.
26,5,1988
30.6.1988
20,8.1988
2.8,1988
24.9.,1988 .
28,12.1988
31.12.1988

31,12.1988

3,2.1988
1,3,1989
28,3,1989
6.5.1989
17.6.1989
17.6.1989

'22.7.1989

4,11,1989
25,11,1989
25,11,1989
6.12.,1989
5,5,1990
30,6.90
‘1.8;:90

o]
18-5:88
20.10,90
8,12.90
7.9.91
26,10,91

©92,2,92

Te3,92
Te3492
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S«No, G.S.R.No, Date SeNo. G.S.R,No, Date
226, 194 9.5,92 236, 588 26,12,9%
227, 199 945492 237, 527 28,11,92
<. 228, 224 l6,5,92, 238, 20 " 941,93
' 229, 226 16,5,92 - 239, 21 9.1,93
230, 239 23.,5,92 240, 84 13,2.93
231, 405 12,9,92 241, 126 643493
232, 407 12,9.92 242, 238 15,5,93
233, 413 19,9.92 243, 259 29,5.93
234, 449 ©10,10,92 244, 535(E) 06,8.93
235, . 480 31,10.92 - 245, 447 11,9,93
S _ 246, 598(E) 8,9,93
247, 657(E) 15,10,93
248, " 655(E) 15,10,93
249, 6 1,1,94
250, 29 15,1,94
251, 95(E) 12,2,94
252, 343(E) 29,3,94
253, 436 (E) '9,5,94
254, 310 27,94
255, 334 23,7.94
256, 382 30,7%94
]
<
K1
. |
(v.p,./ DETNCRAY ">
~ DESK OFFICER
To
The Manager, _
Government of India Press,

Mayapuri, Ring Road,

NEW DELHI,
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Copy forwarded for information tg:?

1, The Chief Secretaries of all State Government.

"2, The Comptroller and Auditor General of India,
‘New Delhi (with 3 spare copies),

3. A,G., Central Revecnues: - :

43 Accountant Generals of all States.

5. Secretary, UpPsSC (with- 5 Sparg.cdpies).

6. The Director, LBSNAA, Mussooria.

7. Lok SabhaASecretariat(Committee Branch), New Delhi;

‘8, Rajya Sabha Secretariat(Committece Branch), New Delhi,
.9, UTS Desk, Ministry of Home Affairs, New Delhi,

lo.IPS-II Secéion, Ministry of Home Affairs, New Delhi.
~ (with 5 spare copy) ‘
11 ,AIS-III Section(with 2:spare copies),.

12,A11 Ministries and Departments of Government of India,

"~ 13,Ministry of Environment and Forests(Department of
Environment and Forests & Wild Life), New Delhi.

-

Dehradun(with 2 spare copics).

15,Department of Forests(IFS-II Section), New Delhi
(with 5 spare copies),

16.Ministry of Finance, Expenditure-III-A,

17,AIS(I) Section(with 10 spare copies).

Spare copics=250,

14,The President, Forest Resedrch Institute & College, -

~&
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